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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
O.A. No. 502/2023

2

IN THE MATTER OF:

SOCIETY FOR PROTECTION OF ENVIRONMENT

AND BIODIVERSITY ...APPLICANT(S)
VERSUS

UNION OF INDIA & ORS. ..RESPONDENT(S)

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NO.1. ie.

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

| Ved Prakash Mishra S/o Sh. Ram Sidh Mishra, aged about 50, currently working
as Director in the Ministry of Environment, Forest and Climate Change
(MoEF&CC), do solemnly affirm and declare as under; -

1. That | am. the above-named Deponent, authorized and well conversant with
the facts and circumstances of the present case and thus compatent to swear
the present Affidavit.

5 It is submitted that a short affidavit is being filed by the answering
Respondent at this stage and craves leave and liberty to file a detailed
Counter Affidavit to the aforesaid Petition, as and when required.

a |t is submitted that in compliance with the order dated 18.08.2023 Passed by

- the Hon'ble NGT in the above-captioned matter the answering respondent
5 ‘;__HH‘" nt a letter dated 11.09.2023 vide email dated 11.09.2023 to provide the

s’h} 3 :(EZ"-F"’}: x{:\j tus of implementation of the 'Framework on Identification of Materials
(3 [\\1 erated from Industrial Processes as Wastes or By-Products’ issued by the
I"ﬁ.-_\ 275 JCPCB in September, 2019 in consultation with the Technical Expert
IH"{JE-; mmittee and for further necessary action for compliance (Copy of letter

dated 11.09.2023 is attached herein as Annexure R1).

4 It is Further submitted that a consultative meeting with the Officials of SPCBs,
CPCE and MoEFACC on implementation of “Framework on Identification of
Materials generated from Industrial Processes as Wastes or By-Products”
wag conducled in virtual mode on 09.11.2023. (Copy of Minutes of the
meeting are attached herein as Annexure R2).

5 It iz further submitted that; upon deliberations it was decided that
SPCRB's/PCCs shall submit the following information by 14.11.2023;

.. Details of TEC Constituted

i. In case SPCBs have not constituted the TEC, the timeline for
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2
constitution of same.

lii. Provided the list of materials (i) for which application has been received
for categorization as by-product and {iijlist of material classified as by-
product,

6. That CPCB vide email dated 21.11.2023 shared the Draft Action Taken

Report on implementation of the Framework on Identification of Materials
generated from Industrial Processes as Wastes or By-Products for
concurrence. That the Action Taken Report was considered and approved by
the answering respondent and was reverted back to CPCB vide email dated

22.11.2023. (Copy of Email communication dated 21.11.2023 & 22.11.2023 is
daltached herein as Annexure R3).

It is submitted that SPCBs and the State Governments are the nodal

agencies to ensure the enforcement and implementation of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 on
ground, which include handling, generation, collection, storage, packaging.
transportation. use, treatment, processing, recycling, recovery, pre-
proecessing, co-processing, utilisation, offering for sale, transter or disposal of
the hazardous other wastes.(Copy of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 is attached herein
as Annexure R4.)

. That in view of the aforementionad facts and circumstances, it is most

respectfully prayed that this Hon'ble Court may graciously be pleased to pass

‘such other order and further order(s) as this Hon'ble Court may deem fit and

nec:gsfary in the interest of justice.

:\\F &
e DEPONENT
2MAR"
Verilied at on this  day n? 2 MAR E%Ed that the contants of the

o

above affidavit are true and comrect to my knowledge and as per official records
maintained in the routine course of business. Mo part of the above affidavit is
false and nothing material has been concealed there from.
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HSM-1134/2020-H5M ﬁn LN R f 4
Government of India —

Ministry of Environment, Forest and € limate Change
THISM Division)

Indira Paryavaran Bhawan
Jorbagh Htr;ll:l. =
Aliganj New Delhi-1 10001
[rate; 1109 2023

Ty,

The Member Secretary
Central Pollution Control Board
Farivesh Bhawan. Fast Agun Nagar, Delhi-110032

Sub: - Compliance to NGT's Order dated 18.08.2023 in OA no. 5022023 in the matter
titled as Society for Protection of Environment and Biodiversity vs Lnion of India &
Ors. pending before Hon'ble NGT, PB, New Delhi -Teg.

Sir,

This refers to the case 0O.A. No. 502/2023 in the matter ttled as Society for Protection of
Environment and Biodiversity vs Union of India & Ors whersin issue of non-implementation
of the ‘Framework on Identification of Materials Generated from Industrial Processes as
Wastes or By-Products” issued by the Central Pollution Control Board in September, 2019,
was ratsed by the applicant. The applicant contends that No steps have been taken by the
Respondent No.2, CPCB and most SPCBs, to oversee the compliance of this Framework and
nao steps have been undertaken to secure implementation of the same in accordance with the
mechanism established in the said Framework including any prescription by the SPCBs to
handle such by-products if at all it meets the criteria laid down in the Framewark,

2. Subsequently, Hon'ble NGT vide its order dated 18.08.2023 has referred the matier 1o

MHEF&'['C with the direction that

“In consultation with the CPCB and State PCBs/PCCr, the MoEF&CC had te clarify
and fake immediate measures Jor proper implementation of the Framework on
ideniification of material penerated from industrial process ax waste or by-product
and to submit an action taken report before this Tribunal MoEF&CC may alsg act on
whether Framework can become the part of HOWM Rules. In case of anv need and
reguirement, the MoEF&CC/CPCE may fake advize aof the Technical Expre
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i wpd and to provide a prescribed form for application af
cﬂr,.,g;mmm' m@’TﬂkgﬂJ by-product as required under the Framework Such
; completed by the MoEF&CC/CPCR within three months and further

= =) h
ﬁ:ﬂ’;ﬁﬂm be filed within three months

3. From the above direction of Hon'ble NGT, it that a Technical Expert Committee is

ready i i ide i f
in place in CPCB. It is therefore requested to provide inputs/comments and status o

;phn:l:lim of the ‘Framework on Identification of Materials Generated from Indmtpll
Processes as Wastes or By-Products’ issued by the CPCB September, 2019 in consultation
with Technical Expert Committee for further nccessary action i compliance to the order of

Hon'ble NGT.

4. This izsnes with the approval of Competent authority

Encl: As Above e —— ol
— .Jrﬁhf*&a{m

(Ved Prakash Mishra)
Director
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CENTRAL POLLUTION E‘GH'_I'RIJL BOARD

AR R ic L LR S p—
MINISTRY &F EMVIRONMES T, FORFST & CLIMATE CHANDE GOVT. OF INDua

.ﬂﬂnpxw 'F?[l @

By e-mail
File.No. CM-130] IIIIE."ZLI'II-L-‘LW-HCI-CFCH-H(H Movember 10, 2023
Ta

The Member Secretary
All SPCB/PCCs
{As per list enclosed)

Sub:  Minutes of consultative meeting with the Officials of SPCBs, CPCR and MoEF&CC on
implementation of “Framework on Identification of Materials Generated from Industrial
Processes as Wastes or By-Products™ as per the Hon'ble NGT orders in the matier of 04

M. 502/2023
Refi  Hon'ble NGT order dated 18.08.2023 in the matter of OLA Na. 502/2023.
Ethﬂ-dﬂl‘l‘.l,

This has reference to the mecting conveyed by CPCB with the concerned officials of
MoEF&CC and SPCBo/PCCS 1 review the status of implementation of CPCB’s “Framework on
tdentification of Materials Generated from Industrial Processes as Wastas ar By-Products” on the ahove
subject matter, The mecting was held in virtuzl mode at 11:30 AM on 09.11.2023. Minutes of the
meeting are enclosed for ready reference,

Upon deliberation, it has been decided that SPCBs/PCCs shall submit the following informarion by
14.11.2023;

L. Details of TEC comstitured.

3. Provide the list of materials {i) for which application has been received for categorization as
by-product and (i) list of material classified as by-product,

Further, GPCE may share a copy of application form being used by them for receiving application
For classification of material as hy-product to CPCB, so that the same may be reviewed and circulated
te rest of the SPCRs/PCCs,

It is requested to provide sforesaid information on priority by 14.11.2023, 50 a3 to prepare a
compliance report for submission before Hon'ble NGT prior o ils next hearing.

Yours faithfully,

Mu

{B. Vinod Babu)
Scientist ‘F* & Head
Encl: As Above Waste Management-11 Division

RGN T T e p—
Parivesh Bhawan, East Ajun Nagar, Delhi- 110032
ST Tel - 43102030, 22305 792, Ja T Wabsaite - WNWLEDCD, EE, iR
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Minutes of consultative meeting with the Officials of SPCBs, CPCBE and MoEF&CC on
implementation of “Framework on Identification of Materials Generated from Industrial
Processes as Wastes or By-Producis™ as per the Hon'ble NGT orders in the matter of 0.A No.
5022023

In complisnce of Hon'ble NGT orders dated [8.08.2023 in the matter of O.A. no 50272023, a
consultative mecting among the officials of CPCB, MoEF&CC and SPCBs/PCCs 1o review the status
of implementation of CPCB’s “Framework on Identification of Materials Generated from Industrial
Processes as Wastes or By-Products™ was held on 09.11.2023 through video conferencing. List of
participants is placed at Annexure L.

The Divisional Head, Waste Management-11, CPCB briefed about the provisions of HOWM Rules,
2016 regarding by-products and cutlined the framework for classification of material as by-products
imsued by CPCB in the vear 2019,

Ihereafier, SPCHs/PCCs were requested 1o present the peocedure adopted in respective Boards for
classification of materials as waste or by-product as per the framework of CPCB. Gujarat PCH informed
that as per the framework, a Technical Expert Committee (TELC) has been constituted under
chairmanship of Member Secretary, GPCB and representatives from CPCH Regional Directorate, 11M,
IIT, Industries Representative, etc as members. GPCB has also designed a formait for receiving such
applications, The applications received for classification of material are being processed as per the
Framework, however, currently no material has been classified as by-product.

It was clarified that GPUB had earlier classified some of the material as by-product however, the same
has been withdrawn considering the limitations that is more availability and less demand of the same,
leading to disposal issues on the ground,

SPCBs of Himachal Pradesh, Odisha have informed that they have also constituted the TEC however,
no applications have been received for classification of materials as by-product. SPCBs of Kerala, Tamil
Madu. Puducherry, Chhattisgarh, Jharkhand have informed that they are in the process of constituting
the TEC as per the framework.

Lakshadweep PCC informed that there is no hazardous waste generating industry in the UT. Similarly,
Delhi PCC informed that there are no large hazardous waste generating units therefore, implementation
of said framework may not me applicable on them.

5h, Vinod K. Singh, Additional Director (Scientist ‘E"), of MoEF&CC requested all SPCBs/PCCs o
adapt the framework issued by CPCB on priority as the same has been issued in 20019 as per the
directions of the Hon'ble NGT.

After the deliberations, the following has been decided:

1. All the SPCBs/PCCs should submit the details of TEC constituted.

7 In Case SPCBs have not constituted the TEC, the timeline for constitution of same shall be:
submitted.

3. GPCH may share a copy of application form being used by them for receiving application for
classification of material as by-product to CPCB, so that the same may be reviewed and
eircalated to rest [ the SPCBs for their use.

4. All SPCBs/PCCs shall provide the list of materials (i) for which application has been received
for categorization as by-product and (if) classified as bry-product.

5. The aforesaid information to be submitted by SPCRs/PCCs by 14.11.2023 o CPCB.

i was also decided to convene another meeting with SPCHs/PCCs in following week to review the
progress made in implementation of the framewerk prior to hearing of the matter by Hon'hle NGT.

M
I
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Concerned officigls from MoEF&CC, CPCR & SPCBsPC
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Sh. Vinod K. Singh (MoEF&CC)

Sh, Vinod Bahy (DH WM-11, CPCB, Delhi)
3h. Sahil Patel, (Se, - Whi-11 CPCH, Defhi)
Haryana Siate Pailution Contral Board

Tamil Nady Pollution Control Board

Punjab Pollution Control Boarg

Assam Pollution Control Board

Puducherry Pollution Control Committee
Kerala State Pollution Control Board

- Himachal Pradesh Pollution Control Board

+ Andaman & Nicobar Pollution Control Committee
- Delhi Pollution Control Commitiee

- Chandigarh Pollution Control Commitiee

. Jharkhand Siage Pollution Controgl Board

- Gujarat Pollution Cantrnl Board

Chhattisgarh Environment Conservation Board

- Odisha State Pollution Control Board
- Dadra Nagar Havel; & Daman Diu Pollytion Control Committee
. Sikkim Pollution Control Boasd

- Rajasthan Pollution Control Board

- Jammu & Kashmir Pollution Control Committes
+ Gioa State Pollution Control Board

- Bihar Pollution Conirol Board

- West Bengal Pollution Control Board

- Mizoram Pollution Uontrol Board

- Uttar Pradesh Pollution Contral Board

- Lakshadweep Pollution Control Commitiee

- Nagaland Pollution Control Board

e

Cs
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20. | The Member Secretary The Member Secretary
State Pollution Conirol Board, Odisha Lakshadwesp Pollution Control Commiltee
Paribesh Bhawan, A-118, Ndakantha Lakshadweep Administration, Dept. Of Sc.
Magar, Unil-Vill, Bhubaneswar — 751 012, and Technology & Environment
51 = o - Kavaratl lsland-GRZ 555
; & Mem ecretary -
Punjab Poflution Conirel Board | The Membaer Secretary
ot el v, Nakha Road Andaman & Nicobar Pollution Cantrol
Patiala — 147 00 Commitiee Dept. Of S¢. and Technology
79 The Member Secrat Doflygunj Van Sadan, Haddo P.O.
] Port Blair — 744 102
Rajasthan Pollution Control Board The Membar Secretary =
4 Institutional Area, Jhalana Doangri Puducherry Pollution Control Committes
Jaipur — 302 004, Rajasthan Department of Science, Technology and
23. | The Member Secretary i Envirenment 111 floor, PHB Building, 5,
Sikkim Pollution Control Board Anna Nagar, Puducherry — BOS005 |
Forest, Environment Wildife Management
| Department, Government of Sikkim, Forest
| Secretariat Annex |, Ground Floor, Decrali,
Gangtok -737102 East Sikkim
24. | The Member Secretary
Tamil Nadu Pollution Control Board
Mo. T8, Mount Salai
| Guindy, Chennai — 600 032
25, | The Member Secretary

26,

Telangana Pollution Control Board

Faryavaran Bhawan, A-lll

institubional Estate, Sanathnagar
Hydesabad - 500018,

The Member Secretary

Tripura Pollution Control Board,

Parivesh Bhawan, Pandit Nehru Complex,

Gorkhabasti P.O. Kunjaban,

Agarala Tripura - 799 008,

27.

The Member Secratary

Litar Pradesh Pollution Contral Board
Building Mo TC-12V

Vibhuti Khand, Gomti Nagar
Lucknow — 226 010

The Member Secretary

Littarakhand Environment Pratection &
Polkution Control Board 468, IT Park,
Sahastradhasa Road, Dehradun- 248001
Uttarakhand.

The Member Secretary

West Bengal Pollution Coniral Board
Paribesh Bhawan, 10A, Block- LA, Sectar
. Salt Lake City, Holkala- TOO106

The Member Sacretary

Chandigarh Pollution Contral Committes
Faryavaran Bhawan. Ground Flaor
Madhya Marg, Seclor C10-8,
Chandigarh - 160 019

#

The Member Secrelary

Deihi Pollution Control Commitiee

dth Floor, ISBT Building, Kashmen: Gale,
Cezlhi - 11000,

32

The Member Secrelary

Daman, Diu & Dadra & Nagar Haveli
Paollution Control Committes Fort Arga,
Courl Compound, Mot Daman- 386220
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFTCATION
New Delhd, the ik A pril, 2015

G.S.R. MWS(EL—Whersas the draft rulex. namely (he Hazardous And Other Wosies (Manugement and
Transboundary Movement) Riles, 2013, were pablished by the Governmens af India in the Ministry of Environmend,
Forest and Climate Change vide numiber G.S.R. SK2(E), dated the 24 Taly, 2015 in the Gazetie of India, Extraordinary
Part 11, section 3. sub-section (i} mviting ohjections snd aiggeshons from nll persops likely 1o be aiTecied thereby,
hefore the expiry of the period of sixty days from the daie on which copies of the Gageiie COHAENng the said potification
were made available w the public:

AND WHEREAS the copies of the said Garetie containing the sail notificaiion were mede available wothe
Public: on the 24% day of Fuly, 21 5:

AND WHEREAS the ahjectivns and SMpgesiims received within the specified peiod From the public in respect
Of the said draft rules have been duly considered by the Centyal Governmenl:

NOW, THEREFORE. in exervese of the powers conferred by sections 6, B and 25 of the Enviromment
(Prdection) Act, J986 (29 of 19860 and in supersession of the Haznrdous Waster (Managemend, Hanalling amd
Trunsboundary Movemenr) Rules, 2008, except us Fespets things done: or omitted 10 be done hefore such supersesiion,
e Ceniral Governimien hereby makes the ludlowing rules. namely:-

CHAPTER §
PRELIMINARY
1. Shart tithe and commencement. = 11F These mdes may e palled the Hawrardous aped Other Wiasles (Manngemend
anct Trarsbosindary Movement) Rules. 3015

2} They shall come e force o the date oF thetr publication in the Official Gagerne

1, Application. - These rules shall apply to the mamsgement af hazardons and mher wasses as specified in the
Schedoles to thews rules but shall not Apply o -

il Waste-waler und exhnisl gases ax coversd under ihe provisions of the Wagsr {Prevention and Conernl of
Pollutiony Act. 1974 (6 of 1974 ) gnd the: Air (Prevention and Control of Podlutien) Act, 1981 (14 of 198 1)
and the rubes made thereunder arl a5 amended from tme 1o e

(b Wasies arising out of the operation From ships beyond five kilometres of the relevant haseline & coversd
tmder the prowizions of the Merchan Shipping Act, 1958 (44 of 1958} and the niles made therender and as
amended fiom dme 10 time:
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i) ralio-active wastes as coversd ander the provisions of the Atomic Encrgy Acl. 1962 (33 of 1962} and the
rules made thereunder and a5 amended [rom fme B0 Thme;

[ hicemedical wastes coversd under the Bio-Medical Wastes iMumagement and Hondling) Rules. 1998 made
umder the Act o a3 ametsded from time bo ime: and

fel wastes covered under e Municipal Solid Wastes (Management and Handhing) Rules. 2000 made ander e
Act and ns amended from fime 1o fime.

Definitions. - {11 In these rubes, unless the conlen! otherwise fegquires,
L A ct” means fhe Environment {Prosection) Act. 1986 (T4 of 9841

i wqctual user” menns an occupier who procures and prosesses hazardous and other wosie for geuse,
recycling. recovery, T-rOCEasing, whilmanan incloding co-prices ang, .

i uguthorisation” means permisgion for genemtion handiing. collection, receplion. trealiment. tranaport,
siorge, Toise, Tecycling, recowery. pre-proCessing. Utilisathon including co-processing and disposal
hazardous wastes granted under sab-rule {2 o rube 6

4. “Basel Convention™ mesns the Linited Matons Enviromment Programme Convention on the Comtred of
Tranehoundary Movement of Hazardoas Wasics and 1heir Disposal;

5. “captive reatment, storige and disposal facility” means a facitiny developed within the premises of an
occapier for weatment, storage and dxpueaal of wastes generated during manalnclure. procesiang, reatmel.
peckage, stormge, frafsponation. use, collecton., destnstion. conversion, offering for sale, transfer of the
1like of hazordous snd other wastes;

& i ppirnl Pollution Comtrol Boend” means the Contral Pellution Centrol Board comsttubed wnder sub-
sectiom (11 of section 3 of the Water {Preventbon amd Control of Pellutiony Act, 1974 [Gof 19T4)

deomymeen reatment, storape and disposl facility” means a coaamon Faility dentified and established
individually or jintly or severally by the Slale Government, occupier, operator of & facility or any
sssocintion of cccuplers that shall be used o5 common facility by muliiple oocupiers of uciual weers for
preatment. starage and disposal of the hazandous aml ather wasies:

B, “co-processing” means the wie of wasts materiale in mamfacuring processes [og the purpose of efelgy or
pesource reepvery or hoth and resaltant reduction in the wse of convertional faels of W materials or both
through sabstitutios;

. “critical care medical equipment” means life saving equipment and ieclades cich cquipiment as specified
by the Minsiry of Health and Family Welfare {ram Lt 1 1ime;

(11 “digpusal™ eanNs 2Ny aperation which dies niot Tead W resse, netyeling, recweTy. wtilisation inclufing -
processang and includss phiysico-chemical treaiment. bivlogical lsestment. incinerution amd dispossl in
secured land il

11 “gaport”, with ifs praminsatical varkstions angl coOpalE GXpressin., mein: saking oul of India 1 o placs
outsade India:

12 “pRporier” MENNS ANy Prsm of oecwpier under the jurisdiction of the exporting country whi expors

hasardous of other wastes, incloding the Soaniry which expeits hozandous of other waste;

11 “envizenmentally spand manapement of hazardoos aned oiler wastes"™ means Taking all sieps reqaired o
epsure that the hugardous and cther wasthes ane fmanaged iB 8 mEncr which shall protect health ond the
eqvirpnment against the sveree effects which may Tosalt fram such waste

14 “prviroamentally sound technologies™ means any technology approved by the Central Governasnt Froom
time io Limes
15, “facility” means any cstablishment wherein the proceeses incidental 1o e peneration, handling, collection,

peceplion. realment, stofage, TELSE, recyeling. mecOWEry. [To-[HOCESIINE, oo processing, utifization anid
disposal of hazardous vl or, other wasbes are carrsed ouf



[ 11w i) = m‘jrﬁﬂm @ 55

la

i

21

e

3

25,

7.

19,

1

12

3

= == — = L
“Form” means a form sppended 1o these rales:

“hazardous washe™ means any waste which by rensom of charscteristics such s physical, chemical,
bislogical, reactive, 1oxic, flammable, explodive ar comosive, causes danger or is Tikely to cause danger 1o
bealth or enviromment, whether alone or in contact with oaher wastes or sishsetonces, amd shall include -
1) waste specilied under cobumn (3) of Schedule 1
(i) waste having equal 1o or more than the conceniration limits specified for the constituents in clage
A andd clasi B of Schedule 11 or any of the charsctenstica as specified in class C of Schedule 11;
and
(i} wastes specified in Pant A of  Schedule 11 in respect of import or expor of such waskes or ke
wasles not specilied in Pant A bul exhibit hazardous characteristics specified in Part C of Sehadule
I

“ImpOeT. with it prammanical vagasticns snd FOgnate cxpressions. mesns hringlng meo India from o phace
cutsife India;

“imporier” mean any peruon or teviipier who tmports hazardous or other waske:

“manilest” means transponing docunsent prepared and signed by the sender anthorised in accordance with
the provesaoms of thise rules:

“occupier” in relation e any [sctory ar premises, means o person who has, control over the affairs of the

factory or the premises and inchides in relation jo uny harardows and other wastes, the PEFSDN iR possession
ol the hazardous or other wane;

“operabor of disposal facility”™ means a persoa who owns ar operaies a facility for collection. receqising,
treatmend, storape and disposal of hazardius and other washEs:

“other wastes™ means wastes specified in Part B and Farl D of Schedule 11 for impon o export and
mchudes all such wasie generaled imdigenousty within the country;

“pre-processing” mcans the ircatinent of waste g make i suitahle for co-processing or recyehmg oF For aivy
further processing,

“recycling’” means reclmmation and pricessing of hozardous or other wastes in envirnmentally soapd
manner for the originally iniended purpess ar for siher purposes:

reuse” menns use of hazardows or other waste for tie puarpose of ity onginel o or stier use:
“recovery” means any operation or activity wherein epecific materals are pecoversd:
“Schedule” mesns a Schedule appended 10 these rules:

“Brate Govermment” in relution p g Union ferritory means, the Administrator thereaf appancd upder
artiche 239 .of the Constrution

“State Fallution Control Board” nmseans the Seate Pollistion Control Board conatituted onder saction 4 of the
Water (Prevention und Coniral of Follutien) Act, 1978 06 of 1974% and itclodes, in nedation o o Union
legritery, the Pollution Controd Committes:

“storge’’ mean storing any hazsrdous or oiber waste for a temiporary pericd, an the emd of which such
waste is processed of disposed of:

“ransboundary mevement” pieans iny movement of hazardous or other wastes from an ares under the
jerisdiction of one country 10 or through an area under the jurisdiction of aneaher cananiry or 1o of throaph
afn aren ood under the furisdicticn of any country, provided that an least two countries are anvodved in the
MOV ETEnL;

“transpon” means ofl-site movement of hazardous ar other wastee by air. runl, road ar water;

“LrUnspOTiel” imeans 4 person engaged in the off-site ransportetion of harardoas or cther waste by air. rail,
rovd or waker;
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“ireatment” means a method, technigque or process, designed o modify the physical, chemical or beodogical
charagteristics or composition of any hazardous or other wasie 5o 65 10 redice its pofential (o cange harme

6, “used 0il" means any oil-

i derived from crode ol or mixmres containing synthetic ofl imcloding spent oil. used engine odl.
gear i, hydraulie oil, harbine cil, compressor oil, industriol gear oil, heat ranséer oil, ransformes
oil and their rank botom slodges; snd

i suitahle for reprocessing, if it meets the specificution Laid down in Pam A of Schedule V b does
noit e lisde waste oil;

T futilisation™ means use of hazardoas oF Gher waste s s TESINMIE:E;

38, “waste” means materials that are not products or by-products, for which the pemeTabor has no lusther use
far the purposes of production, ransformation oF consumption,

Explanntion. - Tow the parposes of this clause,

() waste includes the maierials that may be gencrated durimg. the cxtracton of raw maesls, the
processing of raw materials o intermedistes and finnl products, the consumption of Fnal
products, and through other buman activities asd exchudes mesihsels recycled o rewsed ar the
place of geseration: amd

i) by-product means a maierial thal is oot isended w be produced bt pets produced in the prisdisction
process of infendd product and i used as such;

i, Twaste ol meass any oil which mcludes spills of cosde . emulsions, wnk beom shadge umid shop odl
generated from pemrolcum refineries. insiallstions or shaps amt can be wsed as fuel in Fornsces for Energy

recoviry, if il meets the specifications laid down in PartB of Schedule V either as such or afler
teprocessing,

(2} Words and exprescions ased in these roles and not defined but defined i the Act shall have the meankngs
Tespectively assigned 10 them in the Act

CHAFTER 1T
FROCEDURE FOR MANAGEMENT OF HAZARDOUS AND OTHER WASTES
4. Responsibilities of the sccupier for management of hazardous and other wastes.

(1) For the management of hazardous and other wastss, an accupder shall follow the following steps, namely--
(ad preverdnm:
(b i b,
(c} reuse,
(#) recycling;
el mecovery, wtilisation including co-provessing;
(N =afe dispozal,

(21 The oceupsor shall be respomsible for safe and environmentally pand managemend of harardows and other wasies,

{3) The hazardous and other wastes: gencrated in the estublishment of an oocupier ahall be sent or sold 10 an awthorised
actual vser or shall be disposcd of in an suthartsed dispeosal facillny.

(4] The hazardous and other wastes dhall be raneported from an seempinr’s establishoment o an amiborised bcooal wser or
to an suthorised disposal facility in accurdance with the provisions of these niles.

[3) The occapier who miends o et its hazsrdows and other wasies reated and dispised of by the opersion of o treamment,
“orage and disposal facility shall give to the aperstor of that facility, soch specific imformation as may be necded for safe
storage and dasposal,

{6} The occupier shall take all the seps while managing hazardous and other wastes 10
L} Comliin contaminanms and prevent accidents and limit their consequences on human bernzs and the environimen:
and
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i) provide persons working in the sie with Appropriaie irining. cquipment and the information PECUSSATY [0 ensure
their salisty,

5 Responsibilities of State Government for environmentally sound management of hazardons and olher
wastes, — (|} Depariment of Industry in ibe Siate or any other govermment agency anthorised in this regard by the Staie
Governmont. o enagre carmarking or albocation of industrial *pace of shod fi recycling. pre-processing and other
utilisation of hazardows or ather waste in the existing und upcoming industrial park, estale and industrial ¢lusters;

(2} Department of Labowr in the State ar any other povernment agency anthorised is this regard by the State Government
shall -
{8} emsare  recognition and regisiration of workens nvolved |n recycling, pre-processing and othes
utilisation activilies:
(B assistformation ol grovaps of such workers 1o Faciliase ssting up such facilitiosg
(€] undertake indusirial ckill development setivities for the warkers mvolved in Tacvcling, pre-proceismg
ard ather utilisation:
0] undesiuke ARnaal monioring  and o ensue safety amd health of workers involved ko recyeling, pre-
processing and other atilisation,

(3) Every St Government may prepare miegranced plap loc effectve implementation of thess provisions and to sushmiT
annual report W the Minisiry of Environment, Foeest and Climate Change, in the Central Gavernment.

&, larant of authorisstion for managing harardous und other wasies.- (1) Every accupser of the facility who is
engaged in handling, peseration, collection. storge, packaping, trmsportation, use Lreatment, processing, recycling,
PECOVETY. Pre-Processing. co-processing. utilisation, ifering for sale, transier o disparal of the hacardows asd other
wastes shall be reguited o make s application in Form 1| 1o the Sute Pollstion Contral Boand and ebtain an
isthorisation from the Staie Podlution Control Board within a pericd of sy days froms the date of publicason of these
rules. Such application for authorization shall he accumpanied with a copy each of the fedlowing decorments, namely:-

&) consan o esiablish grasted by e Staie Pillution Control Board under the Water {Frevention and Contral of
Folluton) Act, 1974 (25 of 19741 and the Adr (Preveniton and Cratrol of Polbutionf Act, 1981 (2] of 198

) Comsent 1o operste granfed by the State Pollwtion Caontrol Buoard uncler the Water { Prevention and Contrad af
Pollution) Act. 1974 (25 of 1974) andior Ajr (Preventaon and Control of Polkation) Act, 198 (21 of 19813,

{e) in case of renewal of anthosisation. & seli-cenified compliance report in respect of effloent, emassion sandurds
and the conditiony specified in the authorisution for hazardous and other LUFTIICR

Provided that an applicuton far remewal ol author sation may be mude thive monihs befors ke expiry of anch
s hewisagion:

Frovided Turthes that-
(i) amy person sutharised under the: provisions of the Hazardous Wasse [ Management, Handling and Trinshonndary
Movement) Rules, 2008, prior 10 the dage of Fofimencement of ibesz rules. shall not be required 10 make gn

i} any person cagaged in recycling ar reprocesing of the hazirdous waste specified in Schedule TV hnving
regisration under the provisions of the Haverdous Wasts (Management. Hondling and Trimsbuoundary
Movement) Rules, 2008, shall not he required 1o make an application for nthnrisasion 10 the period of EX[HTY
aff such re gistration,

2y Om receipe of an application complens o sl respects for the suthorisation, the Stute Pollution Controed Board may,
afier such inguiry as it considers DECESSATY, and of being satisfied that the applican Pssesses appropriate facilities for
collection, storape, packaging, ranspartation, ireatmes. Processing. e, desipuclion, Tecyeling, recovery, [re-proceesing,
Co-processimg. witlhsation, offering for sabe, trumsfer o disposal of the harirdone and ather widle, as the case may be, angd
sfier ensuring wochnical capabiiines and equipment complying with the sandard aperating procedure o other guidelines
specified by the Cantral Polluticn Cuontred Baurd from time tor lme and throagh site inspasion. grant withim @ gurad of
one himdred ond teenty dsys, an ainborisatios in Foom £ 1o 1t applicant. which shall be valid for 5 penind of five vears
subdect to such conditions ps mey he aid dowen therein, Far commonly recyelable hazardous waste ax given in Schedule
IV, the maidelines already prepared by the Central Pollution Control Board shisll be folbowed:

Provided that in the case of an application for renewal of umborisation. the Siate Pollution Conrol Board may,
hefore granting such authorisation, satisfy itsel thar there has becn no viodatien of the conditions specified in the
authorssation earlier granted by it amd same shal he recorded i the inspection report.
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{3) The suthorisation grasted by the State Pollution Contro] Brard under <ubr-rule (2} shall be secompanied hy o copy of
the field inspection report signed by thit Boand indicating the adequacy of fecilities for collechon, storuge. packaging,
transportation, ealmenl, processing. use, destraction, recycling, TECOVETY, PrE-]HOCEssng, Co-processing. olilisation,
affering for sale. transfer or disposal of the hazarcoos and other wastes and compliance 1o e guidelines or standard
opernting procedures spocified by the Ceneral Poltution " emteea] Baord from Gme i iime

{d) The State Pollution Control Board may. for the reasans (o be recorded in writng and afier giving reazcmahle
apportanily of being heard v the applicant, refuse o grant any authomsalion under these rales,

(%3 Bvery vecupier anthorsed under these rules, shall mikntain 4 recond of hazardaws amd other wastes managed by him
in Form 3 and prepase and submit w the State Pollation tonirol Board, an annaal tetum comaining the delails specified
in Form 4 on or hefore the 30° day of June foflowing the fmanclal year to which that retiarn relutes.

(61 The State Pollution Control Bownd chall mapintsin 4 rEpiser coplaming pariculars ol the conditions imposed under
these rules for management of Bozandou sl ciker wisde uped it shall be open for inspection durmg affkce hours 10 any
imtenested or affeciod persen,

(T) The authuwised sctanl user of hazardous and other wasics shall maintain records of hazardows and other wasics
purchased in o passbook isseed by the Stabe Pollutos Contrel Board aleng with the sutharisanion.

(%) Handing over of the hazandous and other wisles to the antharieed acmal user chall be only afier making the eniry into
the passhook of the actual wser,

T Power o suspend or cancel an suthorisation.: (1) The Stute Pollation Contral Board. may. 1f in ils opinion
thee halder af the outherisation has faibed 10 comply with any of the conditions ol the guthorisation o with any proviskns
o ilse Act of these rules andd sfter giving him a reasoaoble oppartunity of being hesrd and after recording reasons thereof
im writing canced or aispend the athrasation issecd under rule 6 for soch period as it considers necessary in the public
imeresl

{21 Upan suspension or cancellation of the sathorisation. the State Pollution Coptrol Board may give darcctions o the
person whose autlsorisanon has baen suspended or cancelled for the sale storape and manspemenl of 1he hazandous and
saher wastes. and such cocupier shall comply with cuch directions,

B Siorage of hazardous and oiber wastes.- (1) The oocupiers of focilities may stone the hazardivus arc alher
wastes for o period mt exceeding ninety days and shall maintnin 4 record of sale, transfer, sorage, recycling. reoovery.
pre-proccssing, co-procesaing and abilisation of such wasies and make these records available for mspection:

Prorcided that ihe State Pallutin Control Board may extend the sad persndd of ninety doys m following cuoses.
famely-

il simall peneralors (up M 20 lopmes per annUmMI up LD BOE harlred and eighty days of thewr
amnual capscity;

(i} actunl users and disposal facility operators up o one hundred and gighiy days ol their aamual
copacily,

(1) cecupiers who do aob have access 10 any realment, SHRage. disposad Tacility in the concernid
Sapie; or

1iv the wasic which moeds 1o be specifically siored for development of & process fior its recycling,
FECOVEDY, Pre-Processing. CO-PrOCessing oF walisation;
{v) i anv other case, on jstifiahle grounds up ko one hundred amil eighty days
9, Utilisation of hazardons sod other wastes.- {1} The uetlisation of hozardous and ofher wasbes 4% § TREOUTCE OF
after pre-processing cilbsr for co-processing or for any pther use, including within the premises of the geocralor (6 it is
not part of processy, shall be comed out only after ohtuning sutharisation from the State Pollution Contrnl Hoard in

respect of waste on the hasis of stancland operabing procedutes of paidebines. provided by the Central Pollmion Contrsd
Board

{2} Where standard pperuting procedures or ginidelines ané naor available for specific utilisntion. the spprovad has o be
somght from Central Pollution Conteol Board which shall be granting approval on the hasis of tral raes and therealler,
stundard operating procedures oo guidelines shall he prepared by Central Follution Control Board.

Prowvided, if trial Tun has been comducted for particular waste with respect 1o particlar utilisation and
compliance W the environmental standards has Feen demonsirated, authorisation may be grantsd by the State Fusllutiom
Control Board with respeet 1o the same wuste and utilisation. withow need of separate trial ran by Central Pollution
Comiel Board and cuch coses of swecessfol trial ran, Central Pollation Comtral Board shall imtimate afl the State Pollution
Control Board regerding the same.
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(3) Mo trial runs shall 1e redquired for co-processing of waste i cemenl plants for which guidelines by the Ceidral
Pollution Contral Board ane already availsble; however, the sciual uscrs shall ensure complinnce 1o the standards naakified
under d'le-En-urmmr{Prmmn-:n ACLIIBG (29 of 1986}, for cemem plant with respect o EO-[aCeEsIng of wasle-

Frovided that 6l the time the standurds are notified, the procedure as applicable to ather kind of utilisstion of
hazardous and ather waste. 15 enumerated above shall be follewed

[18 Stamdard Operating Procedure or guidelings for metiusl gsers.- The Minisiry of Environment, Forest and
Climate Change oo the Central Pedlution Contrel Baard may izsoe guidelines or somdard operaling  procedures i
environeentally sound management of hazirdous and ather wastes from tme 1o lime.

CHAPTER ITI

IMPORT AND EXPORT OF HAZARDOUS AND OTHER WASTES

11 Import sod  expari iransboundury movement) of hazardons and odher wastes - The: Mimiswy of
Environment. Ferrost amd Climane Change shall be the nodaf Ministry to dewl with the transhoundary movement of the
hazasdous and other wasies in Accordance with the provisions of these nales.

13 Sirategy for Imsprrt and export ol huzardons and other wastes.. (1] Mo import of the hazardous and other
wastes from any coandry o India for iHsposal shall be permimed,

(2) The import of hazurdous and othes Wastes from uny country shall be permined andy for recycling, recovery, reuse and
MJhaﬁnanclning LUk pracesing

(31 The import of hazardons wasic in Part A of Schedule 111 may be allowed to schal wser with the prior informed
comzenl of the exporting country and shall require il permissing of the Ministry of Environmens, Forest and Cligrale
Change

(4) The mmport of other wastes in Pan B of Schedule I may be sfiowed 1o actual users with the permission of the
Ministry of Envitonment. Forest and Climate Change,

(5) The import of other wasies in Part 0 of Schedule [ will be allswed gz Per procedure: gives in nale §3 ond g5 pect the
Mt bedw the said Sehedul e

(6) Mo imyport of the buzardous ars other Wistes specified in Schedule VI shall he permitted

(71 The export of hazardous ol other wikstes [Toam Incla Bstedd in Part A and Part B of Schedule 111 and Schedule 1 shall
be with the permission o Ministry of Environmens, Forest and Climate Change. In case of applicanons for expor of
hazardous and other waste listed in Fan A of Schedule T &nd Scheduje YL they shall be comsidered on the basis of prior
Imformed consent of the IMmporiing country.

() The impon and export of hazardous and other wastes o specified in Schedule 11, but exhibiting the hazardos
characseristics outlined in Fart ¢ of Schedube 111 shall require PHIOE WHNen permission of the Ministry of Environment,
Foress and Climate Change before i s impartesd o or exported From Tndia, as the case may be

1% Procedure for impart of haturdows and oiber wistes.. (]} Actual wsers intending 1o import or ransit dar
tramsboumdary moveseni of hazardons and oiber wosee specified in Purt A and Part B of Schedile ME shall appby in
Form 5 along with the documents Tested theredn, b (he Minisiry of Eavironment, Forest and Climase Change for the
propesed impan 1opether with the pelor informed wumsent of the exporting comntry in respect of Part & of Schedubs 111
waste, and shall send a copy of the applicaticn, simultaneously, 1o he concersed State Pollutbon Conird Boasd For
informalsien and ke & kmowbedgement i rhis respect from the concemed Sugie Pollutimn Controd Board shall e
submited o the Ministry of Environmest, Foresi and Climate Change along with the application

(2 For the import of other wastes listed in Part [ of Schedule 111, (e UnpET shall mol require the permission of the
Ministry of Environment, Forest and Climate Chanpe, However, the insporter shall fumish the required inforination s
per Form 6 1o the Cuastoms autharities. accompanied with the following documents in sddition btk lhirse lisiedd in Scbedy e
VIIL wherever applicable. For used electrical and elecironic assemblies listedd @t serial smbers 4 f2) 10 A(iy of Schedale
VI {Basel No. BI 100 there is specific requinement of documeniation urnier hew riles

{a) the import hicense from Directorage Gienernl of Foreign Trude, if applicabie;
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(b the valid comsents under the Water (Prevention and Control of Pollbon) Act, 1974 (25 of 1974) and the Air
{Prevention and Contral of Pollution) Act, 1981 (21 of 1981) and the mutharisation ander theee rubes as well as the
puihorisation under the E-Waste {Managemeni and Handlling) Rudes, 2011, as amesaded from time 1o time, whichever
applicable:

{c) importer who is o trader, importing waste on behalf of actal users, chall obtain one time suthonsation in Farm 7
sl copy of this asthodisstion shall he appended bo Farm &

{3 For Pant B of Schedale 1, in case of mmport of any used chectmical ond electronic assemblbes of spares ar par o
compient or consumables as Heted under Schedule 1 of the E-Wasie (Management and Handlings Fules 2011, as
amended From Hme o lime, the imporer need o obtain exiended producer responsibility-anthorisstion as producer ander
the said E-Waste (Management and Handling) Roles, 200 |

(i Prior o p|¢ur||'|.g af comsignment of wastes histed 1 Part 3 of Schedule 11 the Cuostom autharnies shall serify the
documenis as gaven in codwmd (3] ol Schedake W15

i1 On receipt of the complete application with respect to Part A and Fart B of Schedule [T1, the Ministry of Environment.
Forest und Climate Change shall exsmine the spplication considering the comments and observations, if any, received
froen ke Seaie Prdlation Control Roards, and may grant the penmissbon for import within a peood of axy days subgect o
ihe condition that the tapornes has -

(13 the envirormentally sound Facalities;

(1} adequate prmangements for reatment snd dispoal of wastes generated;

{1 a vabd avaborisstion and comsenis from e Suee Pelluton Conmal Baand,

{ivh prioe informed consent from the exposting country in case of Part A of Schedule 111 wasies.

(61 The Minidry of Environment, Porest and Climabe Change shall Torwand 4 copy of the permission bo the concerved
Port and Customs authorities, Central Pollution Control Board and the concerned State Pollutis Control Board tor
ensuring complionee with respuect o their respestive functions given in Schedule V1L

{7} The imporier of the hazardous and oiber wastes shall mainsin records of the hazandous end ober woste fmporied by
hiem in Form 3 and the record so maintained shall be made available for inspection

() The imparter of the hazardous and other wastes shall file oo annual return in Form 4 1w the Sate Pollution Conirel
Board on or before the 307 day of June following the financial year to which that retum refates

(%) Sanyphes of hazardous and other wasies being imponed for testing or research and development purpeses ap b [0
gm or 1000 mi shall b cxenapted from need of wking permassion for imparnt usder these miss

{100 The Pon snd Customs authorities shall ensare that <hsposens 15 sceompaniesd with the mavement document as given
in Forms 6 and the tost repart of analves of the waste, consigrment, wherever applicable, Inim & lsbaratory accredited or
recognised by the exporiing couniry. In cose of any doobl, the costoms may verily the amalvsis,

i4. Proceduore for Export of hazardous and other wastes from India- (10 Any accepeor inlcoding o cxpon
waste specified in Part A of Schedule 1L Part B of Schedule 111 ancd Scheduale Y1, shall make an application in Form 5
abong with insurance cover to the Minksiry of Environment, Forest and Climate Change for the proposed iranshoundary
movement of the hazardons and other wasies tgether with the prior informed consenl in writing from the importing
counlry in respoct of wosics specified in Part A of Schedale T and Schedule V1L

{Z) U receipt of an application ander sub-rule (1), the Mipistiry of Envaronment. Forest and Climase Change may pive

permiigion for the propesed export within s period of sixty doys from the date of sabmission of comploie application anid
nmy umpis such conditions as i may consider necossary.

{3} The Ministry of Environment. Porest and Climase Change shall forward a copy of the peonisseon granted under sub-
rrle (21 as the State Pollution Control Board of the Stae where the wasie is generated amd the Pallition Conrol Board of
the State where 1he por of export is located and the concerned Pout and Custenss suilesiibes For ensuring compliance of
the condifions of the export permission.

i4) The exporier shall ensure that no consignment is shipped before the prior informed consent is received from the
imparting country. wherever applicable

(51 The expoeter shadl also ensuge that the shipment is accompanied with movement document in Form 6,
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16} The exporier of the hazardous and other wastes shall maistain the recotis of the hacardous or ather Wasle cxporied by
him in Form 3 and the record 0 makntained sholl be availible Jor imspectipn,

15, Tlegal traffic- (1) The export ami Impint of hazordoos or ofher wostes From snd isio Inedin, respectively shall
he decmed ilbegal, if -
0 it s withoat permission of the Central Government m accordance with these rides: or
lid}  the permission has been ohtained through falsification, mis-representation or Frawd; o
(it it does not conform to the shippng details provided in the movement documents; ar
(%) B resulis in deliberute dispasal fi.c., dunping} of hazardows or other waste in contravention of the Base|
Convention and of general principles of mterrationsl or domestic law.

(20 In case of illegal impart of the hazardous or other Waste. the importer shall re-expon the wasie in question at his cos)
within & period of-ninely days fram the date of it armival into Indis and.fis implensentation will be ensured by the
cancemed Port and the Cuestom insthogity. In cuve of dieposal of such wasle I the Pom and Custom authosides, they shall
o 50 im accardance with these rubes with the pefmission af the Pollaion Costrol Board of the Siaie where the Post exists

CHAPTER - IV
TREATMENT, STORAGE AND MSPOSAL FACILITY FOR HAZARDOUS AND OTHER WASTES

12) The operuter of comimen facility or nccupier of & captive Facility, shall design and set up the freatmend, stornge and
dizposal facility as per technical puidelifes issoed by the Centrul Pallution Conired Board in this regard from time 1o time
il shall chisin approval from the Siane Follution Contred Board For design and layot in this regard.

{3} The Suae Pollstion Comrol Board shall monitor the setting up and operation o ke EOImMEn OF caplive realment,
starnge and disposal facility, repularly.

(4} The eperaror of common facility or occupicr of a capiive facility shall be responsible for safe and environmentally
sound cperation of the facility and its closare sl post closure phase. as per guidelines ar standard opeTaling procedures
issucd by the Central Pollution Control Board Froms bime b (ime.

{3 The opersior of common Fucility or occupier of a captive facility ahall maintsin recards of hnzardius und other wastes
harsBed by kim in Form 3,

i6) The operator of commaon favility or occupier of & captive facility shall fike an snoual remen in Form 4 to the Siale
Pollution Costrol Bossd on or hefoge the 30" dhay of June following the financial year to which thai retern rfates,

CHAFPTER - ¥
FPACKAGING, LAEELLING, AND TRANSPORT (OF HAZARDOUS AND OTHER WASTES,

17. Packaging and Labelting.- (1) Any ocripies kandling hazardous or other wastes and operator of the Healment,
Aarage and disposal fuciliry shall ensure that the harardows and other wastes e packaped in & manmer suitsble for safe
handling. storage and transpon as per the puidelines issucd by the Central Pallutios Contrd Board from dme 10 time
The labelling shall be done as per Form §.

(2) The label chall be of mom-washabs material, weather proof and easily vighle,

18 Tﬂummmmnrhmrdu:uﬂuhrmmqn'nm transport of the hazardons and other waste shall be in
dccordance with the provisions of these rufes and the mules made by the Central Government upilcy the Motor Vehicles
ACL 1988 amdd the pusdelines isised by the Central Pollution Conirel Bogrd froam time to time in this regard,

(21 The ocecupier shall provide the transparier with the relevant indormation in Form %, reganhing the barardous nafure of
the wasies and mensures io be taken in cose of an cenergency and chall label the hozardes anel ather wistes contaisery ge
per Form B
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() In case of ransportion ol hazardous amd other waste for final disposal 102 facility existing in a State ather than the
Sante where the wasie bs geocruted, the sender shall obtan ‘No Objeetion Certificate” from the State Pollution Control
Board of both tha States,

{4) In case of ransporiation of haeardous and other waste for recyching of mlisation inclisding co-processing. the sevder
shnl] intimane both the State Pollution Conbred Bosrds before landing over the waste 10 the IFansEpeter.

{5) In case of transil of hazardous and other waste for reeyeling. wiilksation including co-processing or disposal throagh &
State other than the Stases of origin and destination, ihe sendar shall give prior intimation to the poncemed State Pollation
Conerol Board of the States of transit beloe handing over the wastes to the ransporeT.

{f} In case of transporagion of hiazardous and othor wasls, I:]w'r--{rnnsihht}'ﬂtaﬁ iranspan shall be cither of 1he pencer
 os the receiver whosoever arranges the transport and has fhe necessary amiorisiion. for sransport from the concemed
Sante Pollution Coatrol Board, This respamsibality shisald be clearly mdicased in the manafest.

{7y The authomsation for ransport chall be ohiwinsd cither by the sender or the feceiver on whise hehalf the ransport &8
heing arramged.

19, Manifest system (Movement Document) for haznrdous and other waste to be weed willdn the country
anly.- (1) The sender of the wasic shall projpare senen copies of the manfest in Form 10 comprising of colour code
imlbcaiesd bebow and all seven copies shall he signed b the seler

Copy number with colour P‘l.lrpmt

cisli
(1 ' P

Copy 11Whilr} To be farwarded by the sender to the State Pollation Control Buard afier siening all the
SEVET) CORIES,

Copy 2 {Wellow ) | To be retained by the sender after inking mgnature on it from the transporte and the rest
af the five signed copies 1 be carried by the irnsporier.

Copy 3 (Fink) To he rotained by the receiver (actoal wser of Greatmenl stomage and dizposal [acility
ppeiubinh afber TeeEiving the waste anid the renaining [oar copes a6 BE e usly signed by
the receiver

Copy 4 ({rangeh To be handed pver t the transpoter by the receiver after acoepting wasie,

Copy 5 (Green) T be seo by the receiver o the State Pollution Conrol Board.
Copy & (Bloe) Tﬂh!umthyﬂﬂrmhﬁmthtﬂmkr.
| Copy 7 {Grey) | To be seat by the receiver In the State Pollution Control Board of i sender in cose the

gender i= in another Stale.

(7% The sender shall forward copy | (white) 10 the Siate Pellution Comtrol Board. and in case the hagardous or oiber
waskes i [ikely 10 be transporied through any irarsit State. the sender shall inimale State Pollution Contral Boards of
prancit States about the mevement of the wasie

{11 Mo traasposter shall accept waske from the sender for trassport anless it is accompanicd by signed copies 310 7 of the
miamnifest,

{4} The transporter shall submit copees 3 7 of the menifest duly sigeed with date o e receiver abomg with the wastc
comsignmeent.

{5} The receiver after scceplance of lhe wasic shall Tand over copy 4 (orange) in the transporicr and send copy 5 {groen)
by hix Sante Pollution Control Board and send copy & {hlugt o the sender and the copy 3 (pink} shall be retained by the
TeCiE T,

it The copy 7 {grey) shall oaly be sent to ihe State Pollution Costrol Boarnd of the sender, if the sender is in ancther
RIHITL
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CHAPTER Y1
MISCELLANEOLS

|8 Records and retirns.- (11 The ocoupier handling hassrdous or other wastes and operator of disposal facaliy
shsall maintain records of soch operstions it Form

(2} The occapier handling hazardous and other wastes and eperator of disposal Facility shall send annupl remums o the
Stade Pollution Costeol Board in Form 4

i) The State Pallwthen Contrel Board hased on the annual retams recerved from the occupiers and the operators of the
facilities for disposal of hazardous and other wastes shall prepare an annual inventory of the wasse generated. waste
recycled. recovered. wiilised including co-processed: waste re-eaporied and waste disposed and swbaust to the Central
Pollution Control Board by the 0% day of September every vear, The State Pollution Control Beard shall also preparc
the inventory of hazsrdous wasle genermors. sctusl users, and common aed captive disposal facilities and shall subemil
the mfarmation o Central Poliution Control Board avery rwo yours, ' '

{43 The Cenaral Pollution Control Beand shall prepare ihe consofidated review report on managemerd of hasagdons and
other wastes and farwand 1110 the Ministry of Environment, Forest and Climate Change, aloag with its recommendations
before the 30 day of December once in every year

21. Responsibility of avthorities. - The autharity specified in colamn (2) of Schedube W11 challl perfoem the dutics &5
specified in columa (51 of the said Schedule sulyject 1o the provisions af thesc mlcs.

2z, Accident reporting. - Where an accidest occurs st the facility of the occapier handhing hazardous or other
wastes and operator of the disposal facility or during fransportation, the occupier or the operainr of the ransparies shadl
unmediately intimate the State Polluten Conirnl Boand through elephone, e-mail about e accident and subsegquently
aend urepart in Form 1L

3 Lishility of occupier, importer or exporier ond operataor of & dispasal fucility -

{1} The occupier, imparter or exponer and operator of the disposal facility shall be liable Tor all damages caused b the
enviranmend or third perty due to improper handiing and massgement of the hatardous and other waste.

{7y The occupter and the operstor of the disposal Facility shall be lable to pay financial penalties as beveed For amy
wiolution of the provisions ander thess rubes by the State Pallution Control Board with the prior approval of the Central
Pallution Contral Board.

4 Appeal- (1} Any person agprieved by an onder of suspension of cancellation or refusal of authonzation or its
renewal passed by the Stste Pollution Control Board may, within a period of thirty days from the date on which the order
i% commmanicated to him, profer an appesl i Form 12 1o the Appellate Authoraty, namely, the Envinonment Secretary of
he Slale.

{23 The Appellate Authority may entertain the appeal after capiry of the sad peniod of thirty days. if it is sutisfied that the
aprpellant was prevenied by sufficiont caise from filing the appeal in bme
(%) Every appeal filed under this rube shall be disposed of within a pericd of <ixty days from the date of its lling.

SCHEDULE 1
fee wale 3000 (070 (31
List of processes peocratlng baardous wasles

B.No, Tricesise Hazardons Waste* St -'

(1] @ 3

I, Petrochemical — procgases and  pymelynic Furnace of resetor residuoe and ditirs
opeTations Tarry residues and 6l bottones Ffroam distilktien
5 Qily shuslge emuolsion

Oirganc residucs

Spenl catalvar aod malbeciular sbeves
[l Trosn wasewiber eatment

3
]
5 Reswdues from alkah wash of iz
fi
T
|

(]

Crude il onil natural gas production 2 | Dl cuttings excluding those from water based mud
2 T Shudge containing ol
2% Drilling oud contaiming ol

= 8 Cleaning, emptying and mainienance of B.] cargo resadue. washing water and slodge conlanmng oil
petralenm ol stosape tnks incloding ships 33 carpn residue and sludge contsning chemicals

3.3 Sldge and filers contamanatod witls ol

34 Ballast water containing ol from ships
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4 Petaleum refining o re-processing of wsed @1 Oil elislge or emulsion
il i mecyeling of waste oil 4.2 Spent cannlyst
M3 Blog ail
M4 Orgamio residue from processes
4.5 Spent cluy containing ol
.. S industrial operations  wsing  minetal oF (51 Used or spant oil
synthetic ol as lubricant in  hydraulic 5.2 Wastes or nesidues comaiming oil
) aystems o sther applications o 5.3 Waste culling oils
f Secomdary production and / or indistrind use b1 Sludge upd filter press cake arising out of produciion of
of Zime Finc Sulphate and wiher Lime Compounds,
Zing fines or dust of b or skimmings in dispersihle form
3 Dither residass froam processing of zinc ash or skimmings
. : A Floe gas dust andd ather particulates
p Primary procdicthon of zinc o lesd or copper [1,1 Floe gas dust ffom foasting
and oiher npon-ferrous mestals  exeept 7.3 Process residues
alumminium 3 Arsemic-boearing sledge
A Mon-ferrous metal bearing sludge and e adue
S5 Sludge from scrubbers
L Secondory production of copper 1 Spent electndytic solaiions
2 Sludge and fiker cakes
3 Plse gas chast anad athicr pamicualscs
9, Secomdary procuctnn of kead 1 Lead kesring recidues
2 Lead ash o pusticulate from flue gas
B3 Acid from meed hateries
1, Production andhs industrial wse of cadminm 10,1 Ressdoes containing cadnuum ol arsenic
anal arsenic and their compaiands | _
i1, Prodisction of primary and  secordary |11 Sludges from ofl-gns teatment
alumingm 1.2 Cothode ressdoes incloding pot [ining wasies
113 Tar comeaining wasles
11.4 Flue gas dust and other parincwloize
11.5 Doz and washe from restment of salt slislge
'gl.ti- Used anode ks
! LT Wanadivm dudge from slumina refmernes
12 Mietal surfuce weameni such as eiching. [12.0 Ackdic ned allealine residues
saining, polizhang, polvomizisg. cleaning. 12,2 Spem scid and alkadi
depreasing. plating, efc. 2% Spent hath and shudge comtaimang sulphide. cyanide and
ioxie metalk:
124 Sladge from bath comaming organic salvents
125 Fhosphate shudge
126 Sludge from staining bath
127  Copper etching reaidies
. 128 Plaring metal sludye
13, Prosctuction of rom and siee] incheding oiber 13,0 Spent pickling lguor
ferrous albys (clectric Turnsce: stoel rolling (13,2 Sludge frons scid reeavery uais
and finashing malls; Coke oven and hy 133 Henzol acid Elll.ldgl
priducts plant ) 1.4 Decaster lank tar sludpe
155 Tar sborage tank residus
| I - 136 Resadues from coke oven by product plant
14 Hardening of =ieel 141 Cyanide-, nitrate-. o nitnte contaimng lslge
14.2  Spent hardening sab —
[ 15 Production  of ashestos  or  psbesios [15.1  Asbestos-conaining residoes
comipining maicnals 52 Discarded mbesios
5.3 Dusi or particalates boom exhansd IFEARRETL
L&, Prodisctiog of caustic sods and chinnne 6.1 Mercury beasing shudge gererabed from mercury cell
QoS
16,2 Restdoe or slslges and falter cakes
6.3 Brine shadge
17 Prosluction of nuneral acids 17,1 Process acidic residue, Mo cake, dust
17,2 Spent catalvst
18 | Production of mitrogesows and complex [IR1 Spent catalyst
- fertilizers 182 Carbim residue
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compoandsicodvents

8.3 Shudge or residue containing arsenic
= — 184 Clromium shadge from water conling lower
19, Production of plenal l:*!-.l Residue or sludge containing phenol
9.2  Speni calnlyst
0. Prodhuction andior industrial usc of solvents B0 Contaminated aromate, aliphatic or napthenic solvents
may of may not be il for reese.
2 Spent solvents
1 Dhstillation residoes
A Process 5
| Producton andior industrial e of pamnds, 01,1 Process wastes_ residues and slodgen
— | pigments, Bcguers, varnishes and inks 1.2 Spent solvent
i Production of plastcs E11 Spem catafysis
—e 222 Process residues
. Production and /or indusrial use of glugs, B3] Wastes or residues (not made with vegetable or asimal
vrganic coments, adhezive and resjns miaterials
- £33 Bpent solvenis
4 Production of canvas and textiles | Chemical ressdues
25 Industsial production and formulation of 25,1  Chemical residhes
winind preservalives 5.2 Residues from wood alkali bath
4. Prodoction o indistrinl uee of symbcine P61 Process wasie shudgefresidues: contaising acid foxic
dyes, dyc-intermediates and pigments metals, oepanic compounds
262 Dhusi from air filtration Ayskem
263 Spend acwd
24 Spent solvent
] 6.5 Spent calalyse
7. Production of arganic-silicone compound 7.1 Process fecidues
28, Proslisctsnav' formalation of 28.1  Process Reswfue snd wasies
drug<pharmaceticsl  snd  health  care PE2 Spent catal ysl
prosfsct PH 3 Spent carbon
ZBA  OHF specification prodicts
PR5  Dute-expimed products
| 256 Sponi solvenis
25 Production, and formulation of pesticicer 20,1 Provess wasies o pizsichees
inclading stock-pales fiﬂ.l Shudge containing residual pesticides
3 Dase-pxpired and off-specification posticides
9.4 Spent solvents
9.5 Spent catalysts
W6 Spent acids
n Leather tanneries | Cheomium bearing residue and sludpe
3l Electronic Industry L1 Process resicoe and wastes
[ 1.2 Spent ciching chemivals amid solvents =
i Pulp ard Paper Indusiry L1 Spent chemicals
21 Corosive wastes arisimg from wse of sirong scid and
buses
113 Process  slmdge  comtaining  adsorbable iganic
== 5 Jﬂﬂudﬁlﬂﬂu:ﬁ_l_ 1]
13 Handling of hagurdous chemicals and B0 Bmpty  Barrclsicontainersfiners  contaminatcd  with
Witiles buenrdows chemicils fuasies
EZLE Contaminated cofton rags or other cheaning matenials
£~} De-conumination of barrels | comtainers [, ] Chemsical-containimg residue ansing from
msed  for  hondling  of  hazsrdous shecanis mination,
wistew'themicals f4.2  Sludge from treatment of wime waler aresing ot of
B choaning ¢ disposal of barmels | conbaisers
35, Punfication amsl treammens of  exhaust 351 Exhaust Air or Cas clesning residos
airfgases, water and waste waler from the 352 Spent ion exchange resin containing woxic metals
procedess in this schedule and commos B53 Chemscal Hudge from waste water ireaiment
industrial «fflueet treatment plants (CETP ) BS54 0l and gresse skimming
123 Chromium sludge fom cooling water
£ Purification process fow

36,1 Any process or distillstion residue
3.2 Spent carbon or filter medium
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37, Hezandous waste Ucaiment processes, ef P71 Sludge from wel uenshhers
prE-prOcE s, mekneration and [17.2  Ash Trom incinerator and flue gas clkeaning resldue
oORCETTIION 173 Concentration of cvajoration residises
£} Chemical processing of Ores contmning PRI Process residues
heavy metals sch a5 Chrommum, FS.E Spent acid
Manganese, Nicke]. Codmizm etc. & |

# Thie Inclasion of wastes conlaingd in this Schedule does mot preclude the use of Schedule 11 to demonstrate that
thie waste is it haeardous, Tn case of dispuate, the motier would be referred tn the Technical Review Committes
constituted by Mindstry of Enviroament, Forest and Climate Change.

Nowe: The high wvolume low effect wastes such ax fTy ash, Phosphagypom, red mud, jarosite.  Sloes [from
o e R ENT R e T TR sailings and cre bereficiation refeels ane-exclided from the ey of furzardons
wizstes. Separare guidelines on the management af these Wases shapll be bisieed by Centrol Pollerion Control Board.

SCHEDULE 1
{See rude 3{IETHTY)
List of waste constiinents wilh concentration limiis

Class Az Based on Jeachehbe conceniration timats | Toxicity Characteristic Leacking
TProcedure (TCLP} or Salukle Threshold Limit Concentration (STLC]

Class Constituenis Conceniration in
mgfl
i1 {2 i3
Al Arsenic 0
A1 | Barum 100.0
A3 Cadmiam 10
A4 Chromium  andlor  Cheomium. (11T) 0
cmpiands
AS Lead 5.0
 AB Manguness 100
AT Mercury ma
Al Selemium 10
Al Silver 50
C AID | Ammonia e
All | Cynnide 20 —
AlZ Hinrass (s mibrale-EiTGEEn ] : 1000
AT | Sulphide (3 155 50
Ald I, 1-Dichboroethylene 0.7 ]
A3 1.2-Dichlonoethaps 15
Alb 1. 4-DHchlorohe ponene 1.5
AlT | 245 Trichlomphenol 400.0
Al 2 4,6-Tric hboropbenal 20
 AL9 7.4 Danitrotoluene mi3
| AN Benzene .4
A2l Beneo (ah Fymene (L]
 A22 | Bromodichalromethane 4.0
ALY Rrotmofarm 100
ATd Carban ietrachionide 5
AZS Chilorobs:nsene e E
A0 Chlansfari .0
A7 Cresol {ortho+ melss pars) | AR
AR [ebenmochioromethane 10,0 =
i AT Hesachlorobendedie 03
[ AN Hexachborobalidiens {5
231 | Hexachloroethane ) 10
A3Z | Metiy) cihyl ketone 2.
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| ALY Maphilalens 5.0
At Mitrobansens 20
A3 Pestachlorophenol LLLERN
A6 | Byridine 5.0
AXT Tetrachlorocthylene 03
AR | Trichhuroethylene 0.5
AN | Vinyl chionide 0.a
A 2.4, 5.TP {Silvex) 1.0
Akl 2 2-Dichlomophenox facetic acad 1.0
AdZ | Alachlor 2.0
Ad1 Alpha HCH 0.0
Ad4 | Almzine (i)
AdS | Bera HCH i1
Adh Ratachbor 12.5
AdT | Chlordane I
AdH Chlerpyriphos g0
Ady Delia HCH LRI
ASD Endosulfan (alpha+ befr sulphate) 0,04
ASHE Enbrin oz
ASZ Ethion 03 ]
LE] Heptachlon (& irs Epoxicai i I
ASE | Tsoproduron ]
AlS Lindane .4
AS6 | Malathion 1%
AFT Methosychlor 1
ARH | Methyl parathion i1
A5 Muonocriduphis i1
At | Phorate 0.2
Al Toxaphens: 0.5
AKZ Amimsary 15
Abs BeryHinm 075
Afd l'.'lu-nIu.inrn ] 340
ABS Cobalt BILD
A Copper 1]
ABT Mudyhdenaimn 150

TARE | Mickel 0.0
AED Thallum m
Al Wanadium 240
ATl Line phi]
AT2 Flunrigle 180.0
ATSH Aldrm 14
AT4 Diehboradiphenylirichlorosthane (DD, nl
[hchiorediphenyldichiarosthylene (DIDE),
_ Dichiorndiphenvidichboroethane (T3]
AT [reldrin 0.8
ATb | Kepone 21
ATT Mifes 21
A8 | Palychiorinaied biphenyls 4.
AT Dioxie (2.3.7.8-TCDIN 0.l i)
lass Bz Hased on Total Thresbeld Limit Concentration [TTLCS
Class Constituwend Concentration in
i1 i 12 E]
Bi Ashexins L]
B2 Total Percleum Hydrocarbons (TRH) SHLLY

(05 - C36)
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Pande:

(1) The testing method for lisi of constitments al Al i Afl in Class-A, shall be based oo Toxicity
Characterisfic Leaching Proceduse (TOLP and for extraction of leschable constiteents, USEPA Test
Methaoud 1301 shall be used

() The testing method for list of constitoems 3t A6 0 ATY in Class- A, chall be based on Soluble
Threshindd Limit Concemration (STLC) and Waste Estraction Test (WET) Procedure given in
Appenlix [T of section 86261 of Tite 22 of Californis Code regalstion (CCR) shall be used.

(3 Io case of ammosia (AL, cyanide (A11) and chromiom V1 (A64). extractions shall be conduected
using distilled water in plice of the keachang media epecilied i the TCLPSTLE procedhines,

(4) A sammury of shove specified leachingiexiraction procedares is included in manual for
‘eharackerivation and analysis of harardous waste publibed by Central Pilluton Control Board and
case the method iz not covered in the wid mannal, soitable reference methed may be adopted for the

Meaiarcment.

(8) In case of ashestos, the specified concentration limits apply only if the substances are in & frobie,
powdered or finely divided stae.

i6] The hazardous constitents to be analyred m the waste shall be relevant (o the naiure of the mdustry
sl the mtenialy used inothe process

Wastes whach contmin any of the comtinents listed below shall be considered as harardons. provided they exhibit the
charucteristics listed in Clags-C of this Schedube

—
=

Acil Amides
Acid anbydrides
Amines
Anthracene
Aromatic compisancs cther than those listed in Class A
Broamabes, (hypo-bromites)
Chinrates (hypo-chlariio:) = |
Carhomyls ki 1
Ferr-silicati and alloys ]
Halogen- contalning compounds which produce acidic sapours on
comlact with humid adr o water ¢.g. silicon tetrochloride. alusnimu
. chdvride., Htanum (etrachlonde i
11 Halogen- silancs
12, | Halogenated Aliphatic Compounds
13, Hydrazine {5}
14, Hyyalrules
15 Inarganic Acids
16 Inarganic Perosides
17, Inarganic Tin Compounds
14. loxlsle=
15, (ls0- aed thio- ) Cyvanades
iy Manganese-silicate
21, Mercapinns
n Meinl Carbomylz
23, Meinl bydrogen subphates
24, [N ffdes
25, Matmiles
2in, Cllrga.uu. azcy and mxpony (“m?mn;h.
21 Cwpanic Feroxides TR %
28, | Cwganap Oxygen Compoisds
29, | Onganic Sulphur Compounds !
3, | Oegane- Tin Compounds |
i1, Ovgana mitro- and nitroso componnids |

ke

S L B R P

=

—
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32, | Oxides and hydroxides excepd those of hydrogen, carbon, silieon,

| iron, aluminum, titaniam, Munganese, DMEEResium, cabcium

33 Phenanthrene

34 Phenolic Compounds —

35, Phisphitte compounds except phosphaizs of alummuem, calcium amd
iroa

| 36. | Salts of pre-acids

| 37. | Toul Sulphar

38, Tungsten Compounds

. Tellurium and telluriom compoands

4. | White snd Red Phosphorus

4| 2-AcetylsminoMsoren:

42 | & Aminodiphenyl
41 Benzidine and it salte
44 Bis (Chloromethyl) ether
45 | Methyl chioromethy] cther
46. | 1.2-Dibrome --chloropropane
47, 3.3 -Dichlorobenzidine and iis sahs

|48 | d-Dimethylamanoazobenzene
a8 4-Nitrobiphenyl

A0, Beta-Propiolacione

CLASS € Based on hazardois Characerisiles

Apast Irom the concealraton limit given above. the substances o wastes shall be clasified as hazardons waste if jt
exhibits any of the Folbowing charsctesistics die b the presence of any barardous constites

Chass C1: Flammable- A wasie exhibits the characieriatic of flamdaability of ignitability if a representalive aumple
of the wuste has any of the following properties, mmely-

11} Mammable liquids. or mixture of liguids, or liguids containing solids in sobution or suspension (for example,
paints. vamishes, facquers, ete; et not including substances or wasics otherwise classified o accoumt of
their dumgesois characieristics), which give off 2 Mammable Vipiar al lempetalune less than &0PC, This
flash point shall be measured as per ASTM [ 93.79 closed-cup test method or as determined by an
equivakent test method published by Central Pollution Control Board:

(b it is ot a lupmid and is capable. under sndard iemperatuse ancl pressare, of camsing fire through friction,
smurpiion of moisture or spontanecs chemical changes nnd. when ipmised, hurns vigormasly  and
persisiently creating a harand-

ikl o as an ignitsble compressed s

Ciwh M1 anooxidizer and for the purposes of characlerisation = a substance such as a chlarate. permanganle,
IMWEARIE peroxide, ar o nErate. thal yields oxygen readily o stimalate the combustion of CNgANAT maller.

Clags C2: Corroslve- A waste exhibits the charucseristic of ColTosivity if a representative sample of the waste has
either of the following properties, name]y:-

(B atis aquees and has a pH lees tsan or equal 1o X of greater thim of equal o 125

lH) it ks & liguid and comodes steel (SAE 10205 af 5 rade greater than 6.25 mm per year at a £t b peratars of
TR

(i)l is not aqueous snd, when nixed with an equivalent weight of water. prodisces 3 solution having o pH lcss
than aw ewpaal o 2 or grEaler than o edqual 1o 125-

(i) it &5 ot a liquid and. when mixed with an eqiavalent weight of water. produeces o ligukl that cormdes shesl
(SAEI20) of o rate greater than 6.35 mm Per yeir al & lest lemperature of 5% 0
Noge:
For the puarpose of determining the comosivity, the Burean of Indian Stundard W0 C method for pH
determination, NACE T™ 01 &9 - Laboratory Carrosion Testing of Metals and  EPA 1104 method For
rOrTosivaty towards steel (SAE1020} 10 extablish the comsivity characienstics shall he adipted,
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Class T3 Reactive or explosive- A wime exhibits the characieristic of reactivily if o represeatative sample of the
waste it has any of the following PIOPET S, BATHELY: -

(1 is normally onsishbe and readily undergoes violemt chanpe withoat detonating;

(5} il rescte violemily with waier or Foomas potentially explosive mixtures with water:

{ilh - when mined with water. it penerases loxde gases, vapours of fumes in & quantity sulficien 10 present o
danger to homan health or the IV il

() it s u cyandde or sulphide bcaring waste which, when exposed i pH conditions between 2 and 12,5, can
Rehirabe foxi gases, vapours or fumes oo quantity suffickant 1o peesent a danger to human health or the

cnvironamesial;

vl v is capable of detonation of explosive reaction iF 6 is submeied to g slrong initiating scarce or if healed
unider confinement:

(¥} it i reodily copable of detomation or explosive decomposition or reaction o @andard lemperature unid
presaime;

(vin] il is a forbidden explogive.
Chags C4: Toxie- A wasie exhibits the characieristic of Wxicaty, if, -

{i) the concentration of the waste constituents lised in Class A und B (af this schedube) are eiqual 10 o more
than the permissable limits prescribed therem;

(i} 1t has an scae orad LIYSH less than 2,500 milligrams per Eilnpram:

tini} ot has an acose dermal LDSO less than 4,300 nuilligrams per kilogram;

(%) it has an scute inhalation LESO less than 10,000 parts per million 4s & gas or vapour

(V) it b acute squatic oty with 09 mortaldy within 96 oars for sebr fisk UBragfudaria rerio) at a

concentration of SO0 milligrams per litre in dilition water and st conditions a5 specified m BIS Eés]
method 6302 - 2|,

Class C5: Substances or Wastes limble o spontaneeus combistion - Subsiances o Wastes which ‘are lishle o
ipontanedis heating under normal conditions: encountered in iFansport, of to hesting up on coatact with air, and |ssing
then liable m catch fire,

Class Ch: Substsnces or Wistes which, in contuct with water emit Mammable gases Substances e Wosies which,
by interaction with water, are lishle to become spontancousty lammable pe jo gve off lammable gases n damperoes
quandities,

Class C7: Owidicdng - Substonees or Wastey which, while in themisslves Fl mnecessurily combustible, may, pensrally by
yickding oxygen cange, ar contribute i, the combustion of other materials,

Clags C8: Orgunie Peroxides - Orpanic substunces o Wastes which contain the bivalent O-0 structire, whech may
tndergo exathermic = If-aceeberating decomposition,

Clase C9% Prisons (ncute) - Substances ar Wastes linble either to cause diath or serivug injury oF by harm humap
Bealth if swallowsd or inkaled ar by skin concec)

Class C10: Infections suhstampes - Substances or Wastes containing viable micro-organisms or their toxins which are
known or suspected 10 casse disease in animals or bumans,

Class C11: Liberation of toxic Enses im condact with air or waler - Subsiances or Wasies which, by interacton witl
air or water, are liable 1o give off toxic gases in dungerous quantities,

Class C12: Eeo-tode- Sobsigices or Wastes which if relpased, PrEsti ar may present immediane or deluyed mlverse
Immepacts 10 the environment by mesns of bicaccumulation or e effects upon bedie wysdpms of both.

Claze CI3: Capable, by uny means, afier disposal. of yielding another mterial, &g leachaie, which possesses any of
the characierisiics listed abuowe,
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SCHEDULE I
i See rules 38} (47) (i), 3723), 12, 13 and 14)

Purt 4
List of hazardous wastes applicable for import and export with Priar Informed Cansent [Annexure VIIT of the

Basel Convention®]
| Basel No. | Deseription of Hazardous Wastes =
| {1} {2}
Al Mital and Metal bearing wasies 7
AT Metal wastes and waste conmisting of alloys of any of the following but eaclisding such wostes
specifically listed in Part B and Part D
- Aty B =
Cadmium —— . =,
Laad
| - Tellurium e
AlDZD Waste having as constitients or contaminants, excloding metal wastes in masive form, any or the
Enll.tm-j_ll:
Antimony, stiemony compogrd:
Cadmizm, cadmium compounds
Lead, lead compounds
Tellariam, iellurum componmsds
AL Waste having metal carbonyls as comstitucnts
A 050 Cinlvanic sludges .
ALOT0 Leaching residues from zinc ssing. dust and shudges such as jarosite. hematite, ot
ADER Waste rinc residues not included in Pan B, containing lesd and cadmium in concentrations sullicient o
exhubit hazand characteristics indicated i Pant ©
Alan Ashes from the ncineration of insuloted copper wire | |
AL Dragts am residues from gas cleaning syslems of copper smiefiers
AT Waste shudpes, excluding anode shimes, fram electralyte purification sysiema b copper elecrorefining
o and elecirowinning operations
ATl Wasie cupric chioride and copper cvanade catalysis po i liguicl ferm note the relaed entry in Schedule
Wi
| AL Precious metal ash from incineration of printed circuil beards not mcluded i Part B
L ALIGO Wase loadackt halberiny, wholerormhed. ey
A1ET0 Unsoried waste hatteries excluding mistures of only Part B batteries, Waste batleries not speciliod in
Part B comtaming constituents mentioned in Schedule I bo an extend to render them hexrardions
Al Wastes containing principally inorganic consthuents, which may conlain metals and organic
materinks
A Cilass waste from cathode-ray tubes and other sciivated glasses
AU Wasle catalysts bt excluding such wistcs specified in Part B
Al Wastes contadning principally organic constiuents. which may contain metals and inarganic
miterials
AN Waste from the production or procesang of petrolewns coke and bitumen il
| A0 | Wasto mineral oils wofit for their coginally intendleid nse = T
AGIAN Wastes from production. formulation and use of resins, laex. plasticieers, gligs or adhesives o lacking
s such wastes specified in Pan B (B4020)
A3 Flaff-light fraction from shredding
A3l Wasle organic phosphorus compounds
Ad Wastes which may contain either i o constifuens
A Wasies from the production. preparation and use of pharmacentical products but excluding such waste
] specified in Purm B )
A0 Woses from the manufacture. formulation and use of wood-proserving chenmlcals (docs oo Rciade
= weondd treated with wond preserving chemicals)
AS0T0 Waste from the production, formulation and use of inks, dyes, pigments, paints. Iacquers, varmish
exchsfing thoee specifled in Part B (B2010) " -
Ad 00 Wastes from indastrial pollaton conimol devices Tor cleaning of indistrinl off-pases but excluding such
wastes specified in Fan B
Ad| Wastes that cantuin, sonsist of of are contaminated with peroabdes, e =
A4130 Wasies packages and conminers containing Schedule 11 comstitents in concentration sulficlent 1o
exhibit Part © of Schedule L hawrd characteristics. !
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T2
Adl40 Waste consisting af of containing off specification or owidated chemicals (unssed within the perinsd
recommercled by the manufacturer) cormesponding o constilsents mentioned in Schedobe 11 and
2 extubiting Pari C of Schedule LI hazard charscienstics.
AF160 Spest activated carbon mol included in Part B, B206)

*This List i based on Annexare VI of the Basel Convention on Transhourndary Movement of Hazardous Wasites and
comprisss of wastes characterized as hazardous under Article L parapraph 1{a) of the Convention. Inclagon of washes oo
thiz liet does not preclode the vee of harand

Chusacieristics given in Anncxure VI of the Basel Convention (Part C of this Schedube) 1o demonstrate that the wastes
st not harardous. Hazardous wastes in Part-A are restricted and cannot be allowed fo be imported without
permission from the Mﬂﬂlﬂmwmﬂﬂinhtwmmm;: Gieneral of
Foreign Trade cense, if applicable

Part B
List of sther wastes applicable for import and export and et requiring Prior Informed Consent [Annex IX of the
Buse] Conventhon®]
Basel No. | Description of wastes ]
A1) .| S— : =
B1 Metul and metul-bearing wastes - | -
T Metal and metal-alloy wasies in metallic, non-dispersible form:
Thorsum scrap = =
- Rare eanhs scrap
B O3 Clean, ncontaminated metal scrap, meloding alloyvs. in bulk fnished form (sheet. plates, heams,
rouds, e b, ol
| - Amsumony scrap
Berylliom scrap
- Cadmiam scrap
- Lewd srap (exchuding load nrid bafterivs)
Selemiurm scrap '
| - «  Tellurium scrp = 1]
B103k Bofractiory meinls conluining residues
BI031 Molybdenum. tungsicn, titanium, tantalum, nichium and rhenium metal and metal afloy wasies in
mednllic dispersible form {metal powder), excluding such wases us specified in Pan A onder entry
A TS0, Galvanic sludpes
B10di Scrop assemblies from ebectrical powsr gemeration not contaminated with bricating o, PCB o
PCT o an extent o render thom hazardous
B 105 Mined non-lermous mefal, heavy fraction scrap, costning cadmiam, animony. lead & tellariam
mentisned in Schedule 1718 concentrations sulficient o cxhibat Part C charactenstics
| BI060 Wiste sebenaum and tellurivm in metallic chemental form inclisding povweder =
R1070 Waste of copper and copper alloys i daspeesible form, ualess they comtain any of the constitecnis
mentioned in Schedule 1 to an evtent thai they exhibit Part C characienstics L
B 10150 Fine ach ond residues inclading £ine alloys residues in dispersible form unbess they contaim any of
_ the constitents mentloned i Scheduls 11 in concentration such @ 1o exhibit Par C characieristios
1 10y Wasic ballcrics comforming b o sasddasd batlery specification. excludipg those made with lead,
et calnaum oF mreury
Bl | Metal bearing wasies anising frosn melting, smelting and refning of clals;
Slape from coppet processmg for further processing or refining containing arsenis, bzl 0
Cadimiam
Slags from procious metuks processing for farther refimng :
Wases nt refructory limngs, including cruckbles, originating from Copper smelling o'l
| [ Tantalum-beuring lin slags with bess than 0.5% tin |
(AR Used Electrical and eleceronic assemblics other than those liased in Purt D of Schedule 111

Electronic assemblies conshating only of metaks or alkoys
Waste electrical and eleetronic assemblies or scrap (inclading printed ool boards) not containing
comporents such us accumataiors and other hameries included m Part A of Schedale 111, mercury-
| swilches, glass from cashode-ray tubes wnd other activaied gliss and PCH-capacitors, or nol
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conaminated with Schedule 11 constiwents such as cadmium., mercury, lead, polychlonnaed

baphenyli of from which these have besn removed, 10 an extent that they do not possess any of he
chamclenistics conluned 1n Part © of Schedube 111 {note the relabed entry in Schedole W1, 41180

Bl

Bpent catalysts exclading lgquids uwsed as catalysts, containing any af;

“Transiiseh metals. excluding waste catalysts (spemt calalysts. Bquad used cotalysts or other catalysis)
in Part & and Sckeduale VT

= Scandium = Titanaum

- Wonadium - Chrommm

- Mangancze - bron

- Cobalt - Mickel

- Copper - Limg

- YHraom - JiFeanaam

. MEsthiam = Mo yhle i

= Hafaium - Tanzalum

- Tangsien - Rhemiam
Lanthanides [rare carth metalsi:

= Lanthamum = Cerium

- Prascodymium - Neodyrmism

- Bamanom - Enroqpium

- Gaddlnooem - Terbasin

< Dysprosiom - Hiolmium

- Erbauny - Thalium
Yikerbdim - Lutetism

B 130)

L'quml spenl precious imelal bearing catalvais

GIREL

Presious metal hearing ressiues in solid form which contain traces of inosganic cyaniges

Bl 150

Precious metaks and albey wastes (pald | alver, the plabinum prosp bl nol mercaryh moa dispersisie
form, non-1igquid form with sppropriate packoging and labelling

Bllsd

Preciows metal ash from the incineration of printed chrcuit beards (nooe the relaed spary in Pan A
A0 150}

_BLITO
B1130
B1190

“Waste phetogruphsc film containing silver halides and m:ulh: sibver

Waste photopraple paper containing silver halides and metallic mlm_:t_

B 124

Granulued shag ansing from the manufactore of iron and seel

BizI

Slag arising from the mannfacture of ron and steel including slags a5 a source of Titanmm dioxide
und ¥ ansdyum

BI112D

Sk from e production, chemseally sisbahissd, having a high ion conent (above X% amd
processed according 10 mdusirial specificatioss mainly for constmuction

B12130

MU scale arisdng from the manialsciune of ion and saeel

B1240

Copper Oxade mill-scals

R

Wasies contninkng principally inerganic constiluenis, which may confain mefals and organic
kA teriinls

B2

Wastes from mining operstioas in non-lispersible T

Mataral gragihite wase
Shate wasfes

 Leucite, mepheline und rl.zpl:ll.nc :]rm'ul.s winsle

= Pehbpar waste

+  Fluorspar washe

Silica wastes in sobid form excleding those used in foundry aperaticns

BN

(ilass wastes in pon-dispersible form:

Cubler and ogher waste and scrap of glass except for glags from cathdule-ray mbes and oiber
activated glasses

B30

Ceramic waste: in non-disperzible form:
- Cermet wastes and acrap {metal cosamic compraises|
Ceramic based fibees

B2R

(her wastes comtaming principally imnrganio constitnents:
= Partially refined calcium sulphate produced from floe gas
diesud phurization | FGD)
- Wasle pypsum wallbgard or plasierboand ansng from the demolilsen of heiklngs
Slag from copper production, chemically subilised having a high iron coment (aboyve
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26%] and processed according o indwstrial specifications muinly for construction and
abrazive applications

«  Solphar in solkl form

- Limestone from production of caliem cyanamide fpHew)

- Sodiom, Peiassaum, caboium lilorides

= Carborusdum isilicon carbide )

- Broken concreis

- LilJumn-uHalmmd_liﬂli_um-uinhiu_mumujrduul_qs_g sCTape

B2l Spemt activated corbos not comaining uny of Schedule 11 constituents o e exient they xhibit Pan
C charuceeristics, for example, carboe resulting from te treatment of potable water and processes af
the fousd indusiry and vitamin production imote the related entry in Pant A Ad160)

BT Calciom flucride shadge

H20RD Wasie - gypsum assang from chemical industry pricesies Bl inchuded in Schedule V1 inode the
related ontry in AZ040) -

B Waste anode butts from cieel or alumaniom production made of peroleum coke or bitansen o
ehenned to novmal indusry specificutions lexcheding amode bitts from chlor alkali elecirolyses and
from metsllurgical industry) )

B2 Wasie hydmies of aluminium and waste alaming asd residugs from aluming production, excluding
such malerials wsed for gas cleaning, Noccolation or (iMration procoses

B2030n Rituminous material {asphali wasie) from rmad constrction and MANENAnes, nd conlamning lar

= inute the related enry in Schedule VI, A3200) et . oL

B3 Wastes contuining principally organsc constituenis, which may contain metals and innrgamic
nralerinds

B3027 Sell-sdbesive [abel lamanate waste contmning raw materinls used in label material prochscision

B3030 Textile waztes
The lollowing matenals, provided they are pot mived with ofher wasies and are prepared woa
apecification;

Silk wasee (mcluding cocouns unsuitable for reciing, varn waste and garnetiad siock)
= notcanfed or combed
= gther
Waste of wool or of fine or coarse unimal hair, mchuding yarn waste but excluding
nrmeived atack
= miils of wool oF of fine animal hoir
= odher waste of wioal or of fine amimal heir
*  washe of Coarse animal ledr
= Cutton waste (including varn waste and gametied srock)
* vy waste (incheding thread wasie)
= parmeted srock
* okt
= Flax fow and wrs
- Tow and waste (inchuding yarn waste and parmetted awock) of true hecovge (Cummahis sugivi
L.
= Tow und waate (inchuding yatn waste and gameted stock) of jule ond other ieanle bast
lires (excluding flax, troe bemp and ramie)
Tow aml waste (including varn wasle and pametted stock) of sissl and ather textile lhres
of the genus Apgave
Tow, noils and waste (including yarn waste and garneted ssock) of coconi
Tow', noils and wasie (including vam wasts and pameted stockl af abaca (Manila hemp or
Mussa textilis Mee)
Tow, noils and waste {incloding vam waste and gameted] siock) of ramio and cther
vegetahle textile fibres, not clsewhere specified ar included
Wuste iincluding noils, yarn wase and gumeeted sock) of man-madhe Ghnes
*of symibeslic fibees
*  of anificiul Abres
- Wom glothing asd ather worn rectibe articies
= Used rags. serap twine. condage. rope and cables and worn out articles. of lwine, cordage,
Tope or cables of leatile materials
' airted
* _ other
B335 Wasie texnile floor covernings, carpets
B3 Eubber Wases
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[ The following materinls, provided they are not mixed with other wastes:
Waste and scrap of hard rubber (¢.g., ehomite)
ither rubber wastis (eielading such wistes specified slsewherne |

B0

Lnirested cork and weod wasee:
- Wood woste and scrap. whether or not agglonersted in logs. briquemcs, peliets or similar
foirmns
Cork waste: crushed, granuluted or grousd cork

TH kA

Wastes ansing from apro-food indusiries provided i b not infectious:

- Wine lees
Dried and sterilized vegetable woste. residoes and by-prodacts, whether or nol in the form
of pellets, of a kind used in animal leeding. mo chsewhere specified or included

- Depras: residuss resulting from the reatmend of Fatly subslases or animal v vegetable
WAXES
Wade of hones and horn-cores, unworked. defabed, singly prepared (but pot cut o shape),
treaed with acid or depelatingssd

- Fish waste

- Cocon shelle, bugks, sking and other covia wasbe

. Cnber wastes from the wgro-food indusory excluding by-products which meet national and
international reguirements and sandards for human or animal consamption

LR

A30H0

The Following wastes:
Warie of human bair

- Wasle straw
Deactivated fungus mycelium From penkcillin production o be el a5 "'"“""""_J feed
Waste parimgs and serap of mbher

B30

Paring and other wastes of leather o of composition leather pot suitable lor the mansfacture of
lesther amicles, excluding leather sludges, ot contniming hexavalent chromium compounds and
biocides (sobe the relaied entry in Schedule VI, A3

RN

Leather dust. ash, sludges o Moars oot contamming hexavalent chromium compounds of biocides
{mirte 1he related entry in Schedale V1A

B30

B2 |

Fellmongery wastes ool contaming hevavalent chromium compoands or biockdes or infectious
substances (noie ibe relaied eniry i Schedule V1, A3TI0H
Wattes consisting of food dyes

| B30

| Waste polymer ethers and wasie ol rsrdous monsmer gthers incapabie of forming peroxides

B4

Waste prcumatsc and osher tyres, excluding thuse which do not lead to resource recavery. recycling.
et lamestion but reod for dinecl rease

v

Wastes which may contain either inorgunic or srganie constituents

H4010

Wastes consisting mainly of waler-based of latex paints. inks and hardened vamishes B0t containing
organic solvents, heavy metals of biocides o an extent 10 render them hazardous {note the related
entry in Part A, A40700

B

Wastes from production, formulotion and wse of fesins, lasex, plasticizers. plues o adhesives, nol
listed i Part A, free of solvents snd other contaminants 1o an exient that they do mo exhibit Part ©

R0

characteristics (note the related epry in Part A, A3050)
Used anphe-use cameas, with baticnes oot included in Par A

* This list is hased on Annexure [X of the Basel Convention on Transbousdary Movement of Hazardous Wastes

tirel

comprises of wasics not characierized a5 harardous under Anticle I of the Basel Convention The wastes in

Puart- B arc restricted and connol be sllowed to be imported withoul permission from the Ministry of
Environment, Forest and Climate Change and the Directorate General of Foreign Trode Beense, if applicable,

Mmle:

(1}

Copper dross containing copper greater than 65% and lead and Cadminm squal to or less than 1.25%
and B.1% respectively: spent cleaned osclal catalysi containing copper; aod copper roverts, wake mad
reshines contuining bead and cadmbum cqual to or bess than 1.25% and 0,15 respectively are allowed for
import without DNrector General of Fareign Trade license o unils {actial users) authorised by State
Pollution Control Board and with the Ministry of Environment, Forest and Climute Change's perimnission.
Copper reverts, cake pnd reidoes containing lead ond cadmivm greater than 1.25% and 0L1%
respectively are under restricted calegory for which import s permitied only against Director General of
Foreign Trade license for the purpose of processing or rewse by unils permitted with the Mindstry of
Environment, Forest and Climate Change (actual wsers).
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(1) Eime ash or sklounings In dispersible form conlaining #ae more than 65 % and Jeud aml cadmium egual

H3

H41

H42

H43

H =1

H52

H&l

H&2

b or less than 1.25% and 1% respectively and spent cheaned meetal cafalyst containing rinc are allewed
for import without DHrecter General of Forcign Trade lcense to unils autherised by State Pollution
control Board, Ministry of Enviroament, Forest and Climate Change's permission (actaal wsers) upto an
anmeal quantity Umlt indieated in registration letler. Fine ssh and ckimmings conlaining less than 65%
zime and lead and cadmium cqual to or mere than 1.25% and 0.% respectively and hard zine spelier and
bruss dross contadekng bead greater than L25% are under restricted cobegory for which import is
permitied against DMrector Ceneral of Fereign Trade Heense and enly for purpese of processing or reuse
by anity repistersd with the Minktry of Environment Forest and Clasale Change (ecinl userd).

Eart C
Lisl of Mazardeus Charncteristics

Explosive

An explosive subsiance or waste 1% o solid or liqusd substance or waste (or misiure of sobstances o
wiatesh whach i in fisclf capable by chemical reaction of prodecing gas o soch @ semperature s
pressune and af such a speed as to canss danape 1o the surrunding.

Flammuhle liapmids

The word “flammabde™ has the same menndng & “oflasmmable”  Flanmmabde lgyads are ligieds, or
mixtures of higuids or ligquids contaiping solids in solubon o suspemskn (for examphs, paints,
varnishes, lacgquers, eic. but not including suhstaness of wasies ciherwise clasaified on accoun) of thei
dungerous charncienstheeh which give off & Mammabds vapour af tem perstores of pot more them 60570,
clisend-cup besd, of nid masme than 656", open-cup lest, (Sinee the resalis of open-cups tedas and of
closgd-cup 1cats are mod stricly comparable amd even incividaal resulis by che same fest are ofien
variwhbe, repulations varying from the above Agures 1o make allowance for sach differences wonld be
withas the sparel ol thas delmation).

Flammuslale solidy

Salida, or wase solids, other than those clissed a5 explosives, which usder conditions encoustered in
wrans ot are fesdily combustible, or may cause or comtribute b fire throagh frction.
Substances or wastes liable to spontangous combustion

Sobatances or wastcs which are Hable oo spostasenas healing onder normal condibions encountessd in
trarepuart, of b heasing up on contact with air, and being then lable o casch fine,

Substances or wastes which, in contact with waler cmit Mammable pases

Substances or wastes which, by interachion with waier. are lehls 10 hecome spontanecsly flanimahie
ar Gy give off Mamanahle saees o dangeneas guantities,

Orbllzing

Substances or wastes which, while in thenmselves i aecessarily combustible, may, peperally by
vielding oxvgen cause, or contributs o the combugibos ar otber motertals,

Chrpanic Ferotides

Thganic substonces or wasies which contas the bivalenl-g-c-sinecture ore thermully  unstable
suhaances which may spderge exothenmie sell-sccelerating decomposition.

Prisons (scmte)

Substances or wasies liahle either o cause death or serbods Injusy oF b Barm haman health if
swallvved of inhaled or by kin contect.

Infectinus substances

Subslancsy of wases contaimmg vanble mte-organisms of thew wams which are known o saspecies
1o caude dizeaes o anmmsls ar bumans,

Corrosives

Substances v wastes which, by chemmical actson, will canse severe damage when in contact with living
tissue. or, in the case of leakage. w0l matenally damage. or even destroy, other goods ar the means of
irars o, they may alss cause other haearnds.

Liberation of ionic gases in contact with air or water

Substances or wastes whiche by inberaction with air or waesr, are liahle o give off toxic gases in
dainpirous quantibies.

Toxie (delayed o clirende |

Substances of wastes which. if they are mhaled or inpested or i they penetrate the skin, may invalve
delayed or chrogic effects. includisg carcinagenicily),

Eco-tuxic

Sabstances of wasies which if released. present or muy present immsedisne or defayed adverse impocts
i the envirenment by means of Mesccumulatin or toxic effecis wpon biotic systems or baoth,
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H 13 Capable, by any means, afier disposal, of yickling anctber maserial, .5, leachate, which possesses any
of the characieristics listed above,

Eart I
List of viher wastes applicable for import and export withoot permission from Minkstry of Environmend, Farest
and Ulimate Chanpe [Annex IX of the Basel Convention®]

Basel No. Description of wasies
o @
| Bi Metal and metal-bearing wastes
RIGH0 Metal and metal-alloy wastes in metallic, non-dispersibde form :

= Frecicos meiale (pobd. silver, platinum but not mercary) * #
= bonand steeld scrap * *
- Mickel scrap = *

- Aluminium scrup® *

[ . Timscrap**

- Tusgsien scrap * *

- Malybdesum serap * *

- Tantalum scrap * *

| - Cobaliscrap® *

- Bismuth scrap * *

- Titaniiem serap * =

AIFCONIUT Scrap * *

= Manganese sorap * *
. Chermonium scrap * *
- “aonadiam scrap =
- Hafniwm scrap * =

~ ndium scrap * *

= Miohium scyap *

Ehenium scrap * =

= Challiam scrap * *

- Mugnesium scrap * *

| - Copperscrap* *

) - Chremawm scrap * *
B 044 Mixed pon-ferrous mersl. hﬂ'q' fraction scrap. containing metals other  than mifjé;]_ri';-l_
BIO3 and not containimg constituents mentioned i Schedule 11 in concentrations: sufficient to

exhibit Part © charmciesisiot *

B0 Metal bearmng wasies arjsing from melting, smeling and refining of metale:

- Hard £inc spelter = *

- Anc-contaiing drosses *
- Gralvanizing slab sine top dross (>90% Zn)
= Galvanizing slab linc boltam drmss (=92% Fn)
= fioe die casting dross (=R5% &)
- Hat dfip padvaniczers stab zinc droas (batch) | =929 £n)
= Limc skimmings

= Adumimium skimmings (or skims) excluding salt slag

BI1ID Elecrical and elechonic assemblies (inchuding printed circull boards, slectione componenis and

wires) destined for direct reuse and nat for recycling or final disposal

- Used elestimcal and electronic assemblies impoined e sepadr and w o be ro-caporied back
alles repanr withan ome wear of impory = * ®

- Used electncal amd electronic assemblies impomed for rental purpose and re-exporied back
within one wear of lmpom = = &

- Lsesd eloctrical and electrosnic “I:i.lﬁ;!.;ﬂ.'lﬂth t5||'u:l'||;|_| fiar mp..j[ and o be m-jmpun aler
repaar o

- Used electrical and elecironic sssemblies imported for testing, research and development.
project wirk parpases. and 1o be re-exposted back within a period of three vears from the
date of impoey * * #
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Spares imported for warranty replacements provided equal pumber of defective or nom-
tumctional pans are expomed back within one year of the import * *

Ulsel electracal and clectrenic asseanblios noporied by Minasdry of Deferce, Dhepirt il of
Spuce and Depariment ol Almac Energy * = #

Used elecirical and slecironic assembdies (not in bulk; quanticy kzss than or egual o thiree)
impiated by the mdivichaals for their personal wses

Used Laplop, Personal Compaters, Mobile, Tabler up w 01 sumber each imponesd by
crganisalions in @ year

Used electrical and electranc assemblics cwnod by individusls and imported on transfer of
residence

= Used multifanction pring and copying machines {MFDRI® * * *

- Used clectrical and clectronic assemshlies imporeed by airlmes for aircrafi maintenasce and
remaining eiher on hoand or under tbe cosilingship of the respective siflines warehoses
Incated oa the airgiche of 1he custom himded ansac

B3 Waslis coniaining principally orgenic constiluents, which may contuin metals and inerganic
malerials
REO20 Paper, papertusard and paper product wasies * *

The folkving malenals, provided they ere ol muized with hazadous wastes,
Waste amd serap of puper of pupsiboand of:
unbleached paper or paperbiard or of comugaled paper or paperbeard
ather paper or paperboard. made mokndy of bleached chemical pulp, Bt coloured in the
A58
paper o paperboand made mainly of mechanical pulp (for example newspapers, pournals
and simalar printed matler)
other, mchuding but mot limited to
{1 laamimatend pupsibowid
(2h vmsoried scrap

Bl Agrcruft Tyres exported o Crsginal eqﬁp:mm Manafaciurers for re-reading and re-imporied afer
re-lremling by arfines for aircrafl mainlenoece ond renssining either on board or ander the
custndianchip of the respecuve wirines warshouses Jocsed o the sireide of the cumom bonded
ireas

T o
* Thiz list b2 based oo Annexure X of the Basel Conventlon on Transbowndsry Movemenst of Hazardous Wastes and
comprises of wastes not characterized as hazardogs under Amicle-1 ol the Basel Convenlion.

* % Imupori permitted in the country to the actual user or tooibe rader on behall of tbe sctsal usiers patbonsed by SPCH

on o Eime basis and subject 1o verificason of docaments specified in Scheduls VIEL of these mles by the Custom
Autbority,

* ® * Import permitted in the country only o the acual wers from Cwiginel Equipmen Manufacturers (OEM) and
awhgeet to venificanion of decuments specified in Schedube VI of these mibes by the Custom Asihosity,

®® %% Impart permittedd in the country b0 the actual wsers or trades on bolall ol ibe acwal user in scoondance with 1he
docunents requined and verified by the Costom Authority as specified under Schedule VI of these rules, The palicy far
froe trade fod mudrifEncon pring dod copying machine o be reviewsd once the MEDs are domestoslly mamifacured

All other waitex liited in Part I of Schedwle I having ne “Siors™ are peemitied withouw! oy documents from
MoEF&CT suhject to compliance of the conditions af the Customs Aathorily, of any
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SCHEDMILE 1V
[Sew rulex & (1) pis and & (21)
List of commonly recyclable hazardoas wastes
| N.Ma, Wantes
(41 I ¥ ==
L Frasy Dopsy
L Copper Dross i
1 Copper Dxide mill scale
4, Copper reverts. cake and resindig
5, Wiaste Copper snd copper alloys in dispersible from i
| 6. Shags from copper processing for further processing or refining
T, Insulnted Copper Wire Sctap or copper with PVC sheathing including ISRI-code materinl nanely “Dwid™
) Jelly filled Copper cables
B Spent cleared metal catalyse contnining copper
1. Spent catalyst comtaiming nickel, cadmium, Zing, ¢  arscaic, vanadium and coball
11. Zine Dross-Hot dap Galvanizers SLAR
LE, Line Dirods-Bodom Tinoss L N
13. £ing pshSkimmings araing from galvanizsng ani die casting operutions
14 Line ash/Skimma r 7ind bearing wasies ansing frvm wmeting and refiming
13, Fan nsh and residues bnclucling zime alloy reaidises in dispersible from
14 Spent cleared metal catalvsr CORMImIng xine ==
1. Used Lead acid butery including grid plates and ciber lead scraplasbesiresidues ol covered under
Batteries ( Management and Handling) Rubes, 2001,
[Battery scrap, namely; Lead butlery plutes covered by ISRI, Code word “Rails” Baitery hugs covered by
ISRI, Code word “Rakes”. Scrap drained/dry while intact, lead batteries covered by ISRL Code word
radn,
18 Components of waste edectrical and electromic assembles comprising accumulabors and other hatieries
mcluded in Part A of Schedule I, mercury-switches, activated glass cullets from cathode-ray mwbes and
other petivited ghass apd PCB-capacitors, of any other component contuminsted with Schedule 11
comstitents (¢.g. cadminm, mercury, beml, polychlorinated biphenyll o an extent that they exhibit hazard
characteristics mdicated in part C of Schedule 111
19, Paint and ink Shudpeiresidues
a0, Lisedd 0il and wasie ol
ECHEMILE V
1 b rules § [ 06) ard 1 iA91)
PART A
Specifications of Used Ol Suliable for recycling
5B Parnmeter Musimim pesmisable Limits
i i [ET)
L Palychlorinated biphenyls (PCHe) < 2ppm =
L | Lead 0¥} ppm
23 Arsenic ) 5 ppan
| 4 Cadmium+ Chooimam=Nickel S0 ppem
o Polvaromatc kydrocashons (PAH) %
Part B
Specification of Fuel derived Irom waste ofl
[ 5 No, Parameter [ Maximum permissble limits
th [ [ =11
I Sediment 0.25%
. Lea 1H) ppem :
3, Arsenic _ 5 ppm =3
4, | CadmivmCheomium Mickel S04} pprn =1
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2 Fﬂl}llnH unatic hlrocarbions 6%
AH)
T Total halogents 4000 pam
T. Folychlorisated hiphenyls (FCHs) =2 ppim *
B Sulfir 4.5%
4 Water Comenl 1%
=; [
*The detection limit is 2 ppm by gas Liquid Chromatography (GLC) usimg
Electron Caplure detscor (EC D
SCHEIMLE ¥1
A Sea vides P2 060 I247) amd 14413}
Hazurdous wnd Diher wastes prohibited e mpart
lli_.dhl'n. Drescription of hazurdous and olber wastes
i 12
Al Metal and Metal bearing wastes =3
AJDLD Metal wastes snd wospe consisting of alkws of any of ihe Fellowing but excluding such wastes
specifically listed in Part B and Purt D of Schedule 111
- Arwenic
- Beryllium
| - Mercury
- Selenium =11
- Thalliam
Alnzi Wantes having as consbihueats or contaminan, excluding melal wasics in massive form. any of the
Fodlowimg:
= Beryliom; beryllnm conpounds
- Selenium; selenium compouncs
AL Wadtes having as constituesls of conlaminants any of the Fod leveirage:
- APSENEE STSCRN compounds
* Mercury, Iy Cofipiands
.., = Thalliume; thalliam compands =]
ALMD Waste having hexavalent chsomum componneds as ¢onaients o)
EYRETH Waste cupric chloride and copper cyzmidc catalysts in liquid form (nose the related entry in Part A of
| Scheiule 1) L sl ==
CATDGO Waites ligunes from the pickling of metals = -
| AL spenl electrolyiic solutions from copper electrorclining and eloctrowinning aperations
Al Spent erching solutions comuining dissnlved coppes S :
Al Waste electrical and ebecironic assenshics o scrag does not include sorap assemblies from elecmic power
EEncraliin) containing components such as sccumulalors and other batseries inchuded m Part A4 of
Scheduale TIL mercary-switches, glass from cathodersy twbes and olher acrivaied glass amd PCH-
capacitors, of contemingied with Schedule 11 comstifents {e.p. cadmium, mereary, lead, pelychlorinated
biphenylh to &n exient tlsat they exhibit hazard charncheristics indicaied in Part C of Schedule 1T {note the
selated entry in Pas B B 10) _
Al 15 Waste metal cabies couted or menlated wilh plastics contabning or contamanated with coal tar, PCB, lead.
cadmium, other organohalogen compaunds of ather constituents = mentioned in Schedule 1] 1o the extenl
| that they exhibat hazard characteristics indicated in Part C of Schedale m
Al Wastes conlaining principally inerganic constituents. which may centaln felals sl organic
miricrialks
AZ0ZD Wasie inocgunic fuorine compounds in the form of liquids or sladges bun exclading such wases
specified i Pari B
A0 Wasle gypsum arising froen chemacal inchastry processes, if it contaims any of the constiuents merneed
in Schedule 2 to the extent that they exhibit hazard charscteristics indiculed in Part € of Schedule [N
(note the rolated entry in Part B B206E0
| A2054 Waste ashestos {dusts and fibres) = ]
A0 Cral-fired power plant fy-ash eantaining Schedule 1T constitvenas i concentrations sulficient b exhabil
Fart C characteristics
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A3 Wastes containing principally organic consiliucnis, wmmmmmm]
materiaks
A0 Wastes that contaun, consist of o are consaminated with leaded anti-knock compounds shudges.
AJRH Waste tbermal (heal fransfer) fuids
AN Waste nitrocelulose
AT Wasle phenals, phenol compounds incloding chivruphenal in the form of liquids or sludges
AI0BD Wasie ethers nat including those specified in Pan B
A0 Wasic leather dust, ach, shidges and flowrs when coniaining hexavalent chromium compounds or hiocides
[noe the refated entry in Part B B3 10
A3 10D Wasie paring and omber waste of leather of of composilion leather i swiable for the mamdaciore af
seather articles, containing hexavalent chromiam compound and hiockles (note the related entry in Part B
B3
A0 Fellmongery wasies containing hexavalent chrmasm compounds or hncides or infectious subslances
| (mte the related emry o Part B B1)10)
A3140 Waste non-halopenated organic solvents bul exeluding such wastes specifsed in Parl B
AR50 Waste halopenaed orgonic snlvents ==
Adla0 Waste habogenated or unhalogenated non-agueous distillation residues arising from orgamic solvent
TOCOVERY Operations ] f
AJITO Wasile ariging from the peodiaction of aliphatic halogenated hydrocarhens (such as chioramethane,
| dichlorg-cthane. visyl chiaride, vinylidene clduride, allyl chloride and cpichiorhydrin) i
AJ1ED Wanles, subsdunces and anticles containing, consishng of o costamanated with polvehlarinated bipheny]
(PR, polychlarinated terphenyl (PCT), polyshlorinated naphtkalens (PON) ar palybrominated hiphenyl
{FBE) or any other polybrominaied analogues of these conmpuo s iy N
A1 Wasie tamy resufues (exchading asphalt cements) arising from refimng, dstillation and any pyralyc
| trealment of arganic matetials —
AJ2 Bitumanous material {asphall waste) from maad construction asd maintenance, conlaiming tar (nete 1he
| related entry i Part B. B2 130} B
Ad Wasles which may contain either inorganic or arganic tonstituents g -
A4 Climical and related wastes; that is wasies arising from medical, nursing, dental. velerinary, or simiba
practices, and wasies gemerated in hospitals of other facilities during the (nvestigation or trestment of
pabeMs, or research projects,
AAIGD Waste From the production, formulation and use of hiocide aad phyto-pharmaceuticals, including waste
pesticales wisl lerbicides which are off-specification. oai-dated {anussd within the period recommended
| ey the: manufacturer), or unfit for their oniginally intended use,
A0S0 Wastes thal contwin, consist of, of ane contaminaled with any of the following:
Inarganis cynmides. excepting precions-metal-bearing residuss in solid form ouatLming waces of
inbrgunic cyunides,
Cwganic cyanides -
Ml Wkt il=twuter, hvdrocarbon s waler mixires, crmolaons
A Wastes nFind:'l.pﬂEﬂr-.-u 11L|II.I'I'T|,1!II|: cmlu‘l't!'li sih wastes specified in Il"m B
A Waste acidic or basic solutions, other than those apeeifed ot B2 120 of this Schedaly
[ A I Wastes that contain, consict of or ate contaminated with asy of the lallowing:
Any congenos of polyehlorinated dibenzo-furan,
.= Any congenos of palychlor nated dibenzo-P-dioxin.
A4150 Wiste cherical substances arising lrom research and development ar teaching sctivilies which are ot
sleatificd and for are new and whase effects on human healib ani Jor the environment are 101 known
1] Metal and Metal bearing wastes
Baln Usid critsonl core medbzal squipment for re-use I
CTIE Waste metal cables costed or msulated with plastics, not included in A 1190 of this schedule, excluding
thisse destinesd for operations shich do ned lead i respurce recovery, recyiling, reclamation, direct re-uss
or aliernative wses or any other disposal operations involving. st any stage. umcontrolled thessmal
| proEses, such as open-buming, R A -
| B1250 Waste end-ol-life motor vehicles, containing neither figuids nor eaher haranbous componenes
n2 mmnMpﬁhﬁw:mﬂmﬂiﬂﬂmmmhmwﬁ:
minberinls
R2050 Coal-fired power plant fy-ash. note the related ey at A2060 of this Schedale
B2l Bauzite residue (red muody (pH moderated fis leas than 11,59 - ] ]
BI120 Wasse acilic or hasic solutions with a pH grester than 2 und less than 1] 5, which are ot comosive o
JLs olbserwise harardows (nole the related enry o A4S0 of this schedule)
E3 Wastes contuining principally organic constiiuents, which may contaln_metals and inorganic
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materials
RN Balid plastac wasie
The follvwing plasts: of mised plasiic wasie, prepared Lo a specification;
- Scrap plastc of nos-halvpenated polymers and co-polymers. including bot not Bmised o the
fuslbowing:
Fthylete, Styrene, Polypropyiene, polvethylene terephthalate, Acrylomitride,  Butadiene,
Polyncetals, Polyumides,  polybulylene  tere-phibalate,  Polycarbomates,  Polyethers,
polsphenylene solphides. acrylic polymers, allases C10-C13 (plasticizer), polyarethans (ol
conining CFCs), Polysiloxanes, polymethyl methacrylabe, polyvinyl alcohal. polyvinyl
hutyral, Palyvinyl acetse
Crared wisie nesing o condensation products ineclsding the Following:
wren Tormaldchyde nesins, phenol formaldehyde resins, melasine fremaldehyde resige. epony
resing, alkyl nesing, polvamides
The follvwing Muorinsied pdymer wasies {exchuding pest-connamer wases):
perflsnroethylensd propylene. perflooro alkoxy alkane, wtrafloorocthylene/per fuoro vinyl ether
(PEAY,  cmafleoroethyleneper  Nuore mebylvingd  eter  (MEFA) polyvingdflooride
pilyvinylidepellacde
T R3026 The lollowing wasle from the pre-ireaiment of composite packaging for liquids, sot comaming
constituents meentioned in Schedude 11 in concentratbons suffkcient 10 exhabil Part C characoeristes:
- Monoeparable plsstic Trsctiom
Nom-separable plastic-aluminium fraction
BG5S Waste edible Fars and oils of animal or 'rqg.ellml: -:'tigrn (e g fming oalh
B340 Waste preiaatic tyres [or direct reuse
Y A W artes collected from hroscholdimunicipal waste
¥ 47 Fesidues arising from the incineration of houscholl wasies
SCHEDULE ¥
{See mfes 13 (6] amd 21
List of authorities and corresponding duties
% Mo, Authority Corresponding Dralies
i - N T Ep—
1. Minisiry f Envigonment, Forests and | (i} Mentification of hazardous and otber wastes
Climate Change under the Eovirumment | (i) Permission to exporters of hazardoos and ather wasies
(Profection)Act, 1486 (i} Permission o smporer of Rarardous and olber wasies
fivl Permission Cor wanefy of haowasdous amd olber wmstes
theoiegh lisdis.
(vl Promole  environmentally sound mmnagensen ol
hozandoos and othet wuse.
(vl Sponscring of truining amd awareness programme on
Hazardmas and (vher Wasie  Mamagemeni  relaled
) achvibies. I
2. Ceneral Polltion  Comtmal Boeard | (00 Co-ordinabon of activises of Siste Podlubes Control
constituled under the Waser (Prevention Boards
and Control of Pollistiea) Act. (974 (i) Ceomcluct craining courses for guibonbes dealing with
managemsenl of hazordoas snd ather sastes |
(i1 Hecommend standurds and specifications for meatment

and degposal of wasten ond  leachaes.  recommend
procedures for characterisation of hazardoos wastes
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{iv)

{vl
I
{wip

{wiil

v

(ix)

Inspection of facilities handling hazardous waslE a5 and
when neseisary.

Seclor specific documentation 1o whentify waste far
encluzbon in these mules.

Prepare and updatc guidelines’ Standard Dperating

Procedures  (SolPs)  fioy recycling.  wilization, pre-

processing, co-processing of hazardois and ciber wastes

To prepare annual review report on managoment of
5 Wasie,

Any  other  finerion assigned by ihe Miniatry  af

Environmens, Forest and Climate. Change. from time 10

Stang GovernmestTnion
Gﬂi‘:rmhf.hliuiuiaelrﬂm

Temiory | i)

(i}

| (ki)
{ivh

Idemiification of site (5) for comimen  Hazardows gnd
Diber Waste Treatmend Sinrage and Dsposal Failiny
{T5DF)

Asses Environmsent Impact Assssgment (ELA ) reparts and
convey the decision of approval of site o v b
Acquire the site or inform operator of  facility or
CGLCUpier of association of UCEHpRers 10 acquire the sife
rrotification of siec.

Publich periodically un mventory of all potential o
carsting disposal siles in the State or Unian Territory

Polbution Act, (974

.

corstinided under (he

(15 of 1908} and Cooms
the Customis Act, 1962 (53

Foreign

{Development and Regulution) Aci, (9%

Stste Pollution C ontrol Boands or Pollation | (j)
Control Comminges cofisditobed wnder the | (i)
Water  (Prevention  and Comtiol ol | i)

{iva

(¥

i¥l
Iwil)

Inveniocisation of hazardous and ather wasies

Cirant anal renewal of suthosiption

Mawitoring of comnpliance of variows Ivisions and
condithons  of  pernuission imcluding  comditions  of
perniission for dssued by Minietry of Environmenl Popgs
and Climate Chaiige for exports and immipairts

Examining the applications for mmiparts submitted by the
imporiers and forwarding the same 1o Mimisiry of
Enviroament, Forest and Climae Chunpe
Implementation of ProjErammes o prevent or reduce or
Minimise the poreration of hazardous and oifer WRSLEE
Action against vinlations of these nles,

Any other lunction under these Rules sssigned by
Minisiry o Enviroament. Forest and Climae Chanpe
from fhime to time.

[Hrectonite  Chenesal o Forergn Trade | 1)

Trade | iz}

Lirant of Heence for import of hazardoas and oo wasles |
Refusal of licence fur hazardons and oher wastes
profhibaled for drperis and & xpunr

Port sutherity under Indian Poses Act, T90R {ip

Authoruly under | ()

ol 1962

(i

{ivh

v

Yerify the documents
Inform the Ministry of Environment, Foresis and Climase
Change of any illegal fraffic

Analyse wastes permined for tmparts and expons,
wherever reguired.

Train officials on the provisions of these rules and in the
andlysis of hazardmes and oife; wasics

Take action againg exporter o importer for violatiens
umder the Indian Ports A<t 1908 or Costoms Act, |962 |




I@. i)]

B THE GAZETTE OF *&gﬂmmmwu?
SCHEDRULE VI
[See mndes {3720 aned 13 (4]]
Ligt of documents for verifieation by Customs Tor i of pdher wastes specified in Pard I of Schedude 111
5 Basil Deseription of ather wostes LLast o Dhsccia e ives
| Mm, | N
11} (2] i3 i)
I BN Metal and metal-alloy wastes an mecallie, | tad  Tdy filled up Form 6 - Movement docuisent;
non-tispersible fomy {bi The impon license from Direciorate General of
- Precious metals (gold, salver, plalinum Foreige Trade, wherever applicable:;
- lrem and slecl corap lel Pre-shipment imepection certificale issued by
= Nickel scrap fhe inspection ageney of the SXporing couniry
- Alaminium scrap of the bnspection and certification  agency
-~ Zimg sorap approved by Directoruie General of Foreipn
- Tm scrap Trade:
- Tengsten icrap idi The walid coesenls W operate under the Adr
= Molybdenem scaap amd Water Acts and the suiborication ander
- Tamlalim sceap these mubes, for acteal users. For oraders, only
- [ahalt serap valid ome time suthorization (rom concermesd
- Bsmuth scrap SPCH is reguared,
- Titanium scrap {&} The chemicnl anolysis report of ibe wasie
- Fircomatam scrap hebng s parted:
Masganese wrap ifl  an acknowledped copy of tbe anmuad rewrm
- {Fermonivm scrap Mied with concermed State Pollution Conbred
- Wanadbum scrap Bsrd for impoct in the last linancial yeas,
- Hofmium scrap
- Indium scrap
- Miohiam scrap
- Rhemium serop
= il scrap
- Mugnesiam scrap
- Copper srap
- Cheamming serup
2 B 1050 Mixed non-ferrous metal, beavy Traction | (a) Duly filked up Form b - Movement docunend
sCia, contaiming metals oiher than specified | by The inport Beense from Directorae Ceteral of
in Part BI0G0 and not containing constituents Foreign Trade, wherever applicable:
mentioned in Schedule I in concentrations | (¢} Pre-shipment mspection certificate psued by
sufficient o exhibit Pant O charactenistics® the mspection agency of the exparting couniry
e mspection and cemification agency
approwed by Daectorate Gemeral of Fereign
Trace:

{d] The walid comenls o operate wnder the Aar
amll Water Acis and the wnhoriation ander
these mules. for actisal users. For traders, only
vilid awhorisaisen from concemncd SMCH =
requared;

el The chembenl analysis report of the woste
bemg imporied:

if1 An acknowledped copy of the apmzal retarm
filed with concerned SPCH for import i the

_ last fimancinl year.
| B0 Meral bearmg wastcs ansing from melting, | (o) Draly filled up Form 6 - Movement docamaent:
smelting and refining of metals: ihi The import Beense from Directorate General of
- Hard Fime apelier Foreign Trade, wherever applicable:
Finc-comtaming drosses; ich Pre-shipment inspection cemificass issued by
- Cralvanizing siab xinc the inspection agency of the exparting counlry
top dross (=909 Fng or the epectton and cemifleation agency
- Cralvanizing slab zing approved by Darectorate General of Fomeign
baiknam drass (>92% En) Tramle;
=& die casiing dross {dt The valid copsents 1o operate onder the Ajr
{=HE% Fni and Waler Acts and the mnhorissiion under
- Hot dip galvanizers slub rine dress these rules. for actual users. For iraders, only
(el (=% P valid amhorisaiion from concemed SPCB s

ret s
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= Jane skimmuings
= Aduminiem skimmings (or skims)
excluding malt zlag

{eh

in

reguined,
The chemical apalysiz feport of the wasie
beeimg imponied;

An acknowledged copy of the amnioal rebom
filed willh concerned SPCE Tor import in the
last fimarcial vear,

L}

i}

(ch

[di

ey

BL1ND

Eieciricnl and electronie agsemblies {ancludin

g printed ciroull boards. electronic components and |

wires) destined for direct reuse and not for recyeling or final disposal

Ustd elecincal and electroni:  sisemblies

imparted for repaar and w0 be re-expored
after repair withan one year of impor

fah
ih
i)

i

el

Druly filled wp Form 6 - Movement document:
Unidertuking [of re-gapor,

Dretails of previous import. if there has been
any and confirmation regarding their re-export;
An wcknowledped copy of the annnal return |
filed with concerned SPCE for impon in the
Tt fimancinl year

Cerificate  from  exporting  company  Far
scoeping e repaired  and  ansepairable
electrical and elecironk pssemblies amd the
SpaTes of part of Censpoient or consamobles

being re-exporied.

Used electrical and electromic assemblies

imqporicd For rental purpose and re-exporied
back within one year of inspaor

{ni
113
(e

idi

Duly fillex] up Form 6 - Movement document. |
Undertaking for re-cxpiort:

Dietails of previmes import, 15 there et been
any and confirmation regasding their re-export;
An acknowbedged copy of the annsal remam
filed with concersed SPCB for import in the
Rast (mupcial vear

Used checrical and electronse assemblics

cxported for repair and 1o be ce-imported
alier repsair

1a)
ih

Duly Rlled wp Form 6 - Movement docwment;
Froof of expoet of the defective elecinical amd
electronic assembiies i.e. shipping or airway
dacument aisthenticaied by Customs

Used clecimcal and electionic assemblics
imported for testing,  research anad
devtlopment, project wiork pumposes and Lo
be re-exported back within & period of three
years from the date of impoar

{a}
B
ic)

id)

el

Druly filled up Form & - Movemen! document;
Undertuking for re-export;

Tretails of presdpis import. if these has been
amy il confirmation regarding their re-expon:
Chartered Engincer Centificate or cenifcate
Irom acoredited agency of exporting country
indicating the funchionality. manulscturmg
dare, resicud Tife and serial numher:

an scknowkedged copy of the annual Tetum
filed with concermed SPCR for import in e
last financial year:

Certificate  from  exporting  company  for
accepting |be second hand fumctional of nan-
functional electrical and elecironic assemblics
arlfor the spares of panm oF componest o
consumahles being ro-caported af the end of
three vears

Apares imported fof warranty replacenents
provided oqual mumber of defective ¢ non-
functional par= are exporied back within one
vear af the imper

LET
{h

cl

[y

&

Druly falled up Farm & - Movement document;
if refurbished compomsents being imparted 2
replacement o defoclive  compoment  then
undertaking for export of equivalont mumbers
of defective compneni;

Details of previcss impost. i there has heen
any and confirmation regarding their re-cxport;
Cenificite  Irom  exporting  company  for
aciepong the re-expor of defective of nan-
functional sparcs o parmt of compooeni or
consumahles being re-exported;

Dincomends on the declared policy regueding

_the use af secomd hand or refurbiched spare |
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fil

{1

parts for repair of elsctrical and elecimondc
assemblies during wasmanty period,

Used eleciical and electronic assemhlies
imported by Mimistry  of  Defence,
Depariment of Spece and Departmens of
Atnmic Energy.

Used electrical and electronic assemblies (pod
in bulk: guantity less than or equal io thees)
imporied by the individuals For their personal
uses.

Lised Laptinp, Persemal Compusers, Muobile,
Tublet up i 03 number cach mmported by
OrEanmsEIT: i o year

Used elecimcnl and  clectronic sssemhblies
owned By individuals  and  Eeparted  on
ramsfer af residence,

Az per existng paidelines af Castom A.1.i.H1LI'iI}'

Used  elecirical aml electromic assemblbes,
spares, impoeted By aidines  for  aarcradt
maineenance and remaining esther o boand
or under the custodianship of the respecove
airlimes wiarehoisses Ineasted on the amside of
| the cosiom bowded areas,

Used mululunction print and  Copying
mpchines (M FDs)*

fa) The country of Origin Certificate along with bill
iof lading and packaging:;

bl The cemificate issued by the inspecinm agency
as gertifled by the exporting country oc the
inspection and cerfification agency approved by
Directorute: General Foreign Trade (IKGFT) for
functinaality, Baving residunl life of Ao less
tham five years and seral nomber:

{¢] Exlemded Producer Besprmsibi hiny-
Authorisation under ¢-waste (Munagement and
Handlingi Rules, 200 | & amended from time o
time as Froducer:

(d) The MFI}s shall be For prnting A 3 sipe and
ahawe;

fer An scknowledped copy of the annoal rerum
fided with concerned SPCB For import i the bast
limancial year,

B 3020

Paper, paperboard and paper prodisct wastes
Tl following matcrials, provided they are
il mixed) with harardous whsies:

Waste and scrap of paper or paperboord of:

of cormugsied paper or paperboard
ather paper o paperboard,  made
mainly of blesched chemical pulp,
nod colimared io the iiss
paper ar paperboard msde mainly of
mechamical  pulp  (for  example
Fewapapers,  journals  and  sismilar
prieded] mather

- oaber, incluling but st miled io
(1 lanuisaied paperhoand

(2 unsorted scrap

unbleached paper or paperbonrd or |

{a]  Duly Fll=d up Form 6 - Movement document:;

{hi The impon leense from Directorate General of
Fareign Trade, wherever applicabls;

i) Pre-shipment mspection cenificais issued by
the: mspection agency of the exporting COURITY
of the mspection and ceniflication agency
upproved by Directorate Ceneral of Forcign
Trade:

[y The valid consenis 10 operale under the Adr
and Water Acts and ithe suthorisation umder
these rules, for actual users. For raders, only
valld authorisation [rom concerned SPCR i
requared;

(e} The chemical analysis report of the wasie
Beimp imporied;

(o0 sckmowledped copy of the amnwoal refumn
filed with concermed State Pollution Controd
Board for import in the last fisancial vear
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B, LERE L Arrcrafil  Tyres  exporied  to Original | As per existing guidelines of Cestom Authority 1
Eguipment Manufacturess for pe-imesding amid
re-imported after ne-treading by airlines for
mircrall maipienance and remaining either on
hoard or wnder the custoilinnship of the
respective mirlines warehouses located an the
airside of the auswm honded areas

Nade: = The policy for free wade for mualtfunction pring and copying machine to be reviewed once the MFDS are
domesticall y manufaciured,

FiFRMN ]
[Rwe rale A (0]

Application required for grant/renewal of authorisation for generation or collection or storage oF ransport or

reception or recycling or reuse OF FECOYErY OF pre-procesing or co-processing or oiilisation or freatmeeni or
dispanl of hazsrdous and olher wasle

Part A: General (io be filled by all)

I (o) Mame and address of the upit and location of Fecility

(b1 Mame of the ccoupier of the Facility or operatar of disposal facikity with desgnation,
Tel, Fax and e-mail;
(e k Awnthorisation requsired for (Please Gek mark approfiniaie Gcivey of Gehvines:

{1} Cenerstion
(i) Callection
{inl) Suwage

v TI.H.n.TF!‘H'I.IIJm
(vl Reception
{vil) Reuss

(il Recyching
{wiii) Becowery
{in) Pre-processing
() Co-processing
{xi} Lilisation
{xi) Treatment

{aidi ) Drispaosal

oopogpODoOOoOOooooOooOonO0

{xiv1 Incincratiom

{d} In case of remewal af authorisation previous authonsation numbers and dates and provide copics of annwal rerarns of

last three vears including the compliance reposts with respect to the comditichs of Prior Ervarenments] Olearsnee.
wharewer applicuble:

2. {m Muarure and quantivy of waste kandled per annum (in metrc iomme o kiko lire)
() Mature and quantity of woste stored & any Hme [(in metric tonne of kil liee)

A fa) Year of commassioning and commencement of production:
fbh Whether the indusiry works:
(w0 Shifi
iy 0T Shifis
(i) Ronnd the chck

ooo
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4. Provide copy of the Emergency Responce Plan (ERP) which should acdress procedures for dealing with emerpency
situations (vie. Spillage or release or fire) & specified in the guidelines of Central Pollutsos Conerod Beard Such ERP
shall camprise the following, bat not limised o

* Containing and costrolling incidents s as to mindmise the sffects and to limit danger to the persons,
environment and propersy:

= lmplementing the measures necessary 1o protect persins and the environmens;

®  Description of the actions which should be faken to comtrol the conditions s events and 1o limil thewr
comsequences, including a description of the safety cquipnsent and resousces avnilahle;

*  Amangenents for tmining staff in the duties which they are expected b perform;
*  Amangements for informing concemned anthesities and EieTpency serviess: amd
*  Amangements for providing assistance with of - site mdlipatory notion.

3. Provide undentaking or declaration 1o comply with all provisians including the scope of submitting bark guarantes in
the avent of spillage. leakage or fire while hasdling the hazardous amd other wasie.

Pari B: To be filled by hazardous waste generators

L ) Prowucts asd by-products manafactured (names aod product wise guankify per anmurm);

ih) Process description including process Mow sheet indicating inputs and ootpuls (raw muterials, chemicals,
procucts, by-priducts, wasles emissions, wasle water efe, ) Please #Miach separaie shes)s;

Lol Characteristics | waste-wiseh and Quantity of wasie HETErATOn per anoum:
(51} Mudle of management of f¢) shove
I Capacity and mode of secured storage within the plant:
B Utibisation within the plant {provide details);
oL I ot urilised within the plant. pleass provide details of what is done with this warie;
[} Arrangement 100 transpostation to actual users! TSOF-

{e} Details of the environmental safegoards und environmental Facilities provisded For sale hardling of all the wastes
al paind (¢ shove:

1 Hazardows and other wastes penerased os per o rules from sorage of hazardous chemicils as defined under the
Manufacture, Storage and Import of Huzardous Chemicals Kules, 1985

Fart C: To be filled by Treatment, starage and disposal Tacility operators

L. Provde deesils of the facslsty icluding:
(il Location of ste with kayom map:
lid] Safe storage of the waste and sorage capacity:
(i) The trentment processes umd theic copacities:
(v Secured landfills;
{v] Incimernien, if any;
i¥i) Leachate colkschion and trestment syssem:
(i} Fire fighting systems;
iviti} Environmental mansgement plan inchiding menitoring; and

(ix) Ammangement for ransportation of waste [rom pEnEratees.
L. Provide detwls of any other activises undertuken at the Treatment, storage and disposal faciliey site

3. Ansch 2 copy of prive Environmental Clearance
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Furt [ To be filled by recyclers ar PTE-PEOCESSOTS OF OO PrOCessOrs or nsers of hazardous or other wasbes

I Nuture und quastity of different wagies received per annum from domestic BUSCEs or imporicd o bodh;

4. Installed capacity as per registation izsmed by the Dnsinct Indusiries Centre of any otber aathorsed Crosermment
agency. Provide copy:

1. Provide deinile of sscused storage of wustes including the siorage capaciy:

A Process description inclading process flow sheet indicating equipment detadls, inputs and oufpots {inpal wastes,
chemacals, products, by-products, waste penerued, EMssens, wisie water, esc, | Altach sepurnbe sheeis:

3. Provide detils of end users of products or by-products:

fi. Provade details of pollution eontral sysiems such as Effloent Treatmont Plunt, serubbers, eic i buding mode of disposal
i wsie:

7. Provide details of oceupational health and wley mensures:

B Hasi the facility been ser up ax per Cenmral Pollution Comtrol Brard guidelines? 1t pes, provede o repon on the
complinpce with the guidelines:

9. Armangements for transportation of waste to the facilit '

Signature of the Applicant
Designaion
D.ml--l--l--“. TEREiE e mny

| i SRR

FIMRM 2
[ See rule 612}

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE FOLLUTION CONTROL BOARD
T THE OCCUPIERS, RECYCLERS, REFROCESSORS, REUSERS, USER AND OPERATORS OF
DISPOSAL FACILITIES

I, Mumber of sutharisation and date af fssue

2 crence i application (Mo, and daie)

3 i N e S e LR de herehy granted ap o authonsdion based on the enclossd signed
apechon roport for peteration, codlection. receptioa, storige, Wmdpon, reuse. ricyoling. recovery, pre-
processing. co-procesdng. milisathon, ireatment, disposal or mmy ather use of hazmrdous or other wastes o both
om the presises situubed at .., el 2

Details of Authoriswtion

5 |'l'_‘.||.-;|nr:|r of | Autharised muode of dispasal of | Quantiny

M Hazardous Wiste as | recycling o wilisation or co {Enduannim)
peT the Schedules I 11 | processing, eic,
E.Ii]"]l.'lrmEH rules

(1) The authorizution shall be valid foraperiod of ... Sk
2 The authorsation s subject 1o the following peneral and specific conditioas | Plegse specify any
condition: that seed to be imposed over and ahove gereral combtions, if anyj;

A General conditions of autharisation:

L. The suthorised persen chall eomply with the provisions of the Environment iProtectom) Act, 1986, and the moles
nude there under,



i
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The authorisation or its renewal aball be produced Tor inspection ut the request of up alficer authorised by the Swaie
Pallution Control Board,

The person authorised shall not rent, lend. sell, wansfer o atherwise trarspont the hazardous and sther wastes
excepl wihal ix permitted thoagh this susharisation

Any umauhorized chunge in personnel. equipement or working condithons as mentioned in the application by the
person suthoriged shall constipute i breach of his weihorizstiaon

The person suthorised shall immplement Emergency Response Procedure (ERP} far which this anthosisstion i
heing pranted corsulcring all site specific possable seemariog such os spillages. leakages, fire eic. und their [osihle
impacts and also carry cat mock drill in this regard al repular inderval of pime:

The persom suthorised shall comply with the provisions cutlined in the Central Pallutian Controd Board g lines
m ZImplementing Linbilities for Environmental Demages dise in Handling and Dispasal of Hagardogs Wit and
pﬂlﬂl:"

Ivis the duty of the authorised persen o tke prior permisshon of the Seate Pollution Control Board s ¢lose down
the facility,

The: imported hazardous amd other wastes shall be fully inswred for iransit os well as Tow any sccidental cocurrence
and 815 clean-up CipETation.

The recond of consumption and fate of the imperied hazardous and other wisstes shall be middntained.

The imparter or exponter shall bear the eosl of imgun ar expan and mitipation of damages if any,
An application for the renewal af ug amrihnnisstion shall be made a5 laid down under thess Rules,

Any clber comditions For complisnce a8 per the Guideline issued by the Minigtry of Bnvironment, Foges and
Climaote Change or Comiral Pallution Contrd Board from time 0 i,

Annual retum shall be filed by June 307 for the period ensuring 31 March of the year,

Specific conditinn:

Signature of bssuing Autharity
igruatin and Seal

FORM 3
I See neer  5), LR TG TR ired 20001 )
FORMAT FOR MAINTAINING EECTOHRDS OF HAZARDDUS AND OTHER WASTES
Mame and address of the Furility

Dhate of isusnce: of suthorisation and it reference nisiber :
Drescription of hazardsus and other wastes handled (Gemerated or Received)

Drate Type of  waste | Total Method of | Dvstined 10 o |

With catepnry as fuaniiiy Storape received from
per Schedoles L | (Wetric
Il amd U1K of these | Tonnes)

e i e 4

| w0 |

* Fill wp above tahie TepErarely for indigenoes and imported wiae

o,

Date wise description of management of hazardous asd other wasies imcluding products sent and 18 whom i

case of recyclers or pre-processor or unliger;

o

Daste of environnwental moaitering {as per autharization or guidelines of Central Follution Contral Baard):
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Signmture of vccupier
FORM 4
{dee rales O{5) 13781 To0) and 2012}
FORM FOR FILING ANNUAL RETURNS
FLT:;; submitied o State: Pollution Control Board by 30° day of June of cvery year for the preceding period April 10
L. Nanwe umal address of Lacility:
2. Authorisation Mo. and Dae of i=ie
3. Name of the anthorised person and full address with telephone, fax nsmber and e-nsail:
4. Production during the year {product wise), whenever applicable
Part A. To be filled by hazardous waste penerators

L Total quantity of waste gencrated catepory wise

2. Chusnginy (i spute hed
r o dinpesal faciliy

1] o reeyeler or co-progessors or pre [T 3 S0
P ulhers

3. Qrontity wiilized in-howse, if any -
4, Chuaminy in storage at the end of the vear
Part B. To be flled by Treatment, sorage and dispusul facility operators
1. Tetal qaantity received -
2 Croaniity in stock al the beginging of the year -
3. Quantity ealed -
. Quantity disposed m landfills us such and afier treatment -
. Qmanity inciveratel §if appFcable | -
f. Chaantity processed other than specified abowve -
7. Quankity in starage of the end af the YEAr -

Fart C. To be flbed by recyclers ar eo-procesors or other users

I Quarity of wasse received during the year -
iy domestic sources
(Hy  imporied (if applicable)

£ Quantity in stock af the beginning of the year -

3. Quantity recycled or co-processed or wsed -
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4. Quantity of products dispatched (wherever applicabie)
5. Quantity of waste generated -

. Craamtiny of waste dispoged -

7. Quantity re-exporied {wherever applicabie)-

. Quantity is storage a1 the end of the vear -

FORM 5

Signature of the Decupier or
Oiperator of the disposal Eacility

Fee rules £330 7 ) and I

AFPLICATION FOR IMPORT OR EXPORT OF HAZA

RIMMIS AND OTHER WASTE FOR REUSE

OR RECYCLING OR RECOVERY OR CO-PROCESSING OR UTILIZATION

TO BE FILLED I8 BY AFPLICANT

5 No. Description [ Details to be furnished by the importcr or
- EXporier
| (1} | 2 = [T i3
L Ingusier o Exporter {npme and sddress) in India

| Contact person

Tel, Fax and e-mail

| Facility locationdaddress ——
Reason for impon or export

Imperrter or exporter (name and address) outssde of
Irdin

i taaks of waste to he imported or exported

|T1}|.|.|.r|ltil_'|-'
b Basel Mo,
€1 Smglefmultiple movement
il Chemical compesition of waste (attach  details),
' where applicable
fed Physical characteristics
(fi Special hamlling requirements. if applicable

4. |For Schedule I A hazardows waste whether Prigr
Informed Consent his been obaaknecd

£ or impertcr
A1 Process detuils along with eovironmental safeguard
Encasures (RLECh segurube sheeri

(b Capacity of recyveling or G- PROCESSIRE OF Pecuvery
o 1t licading

Enclose a copy each of volid aothorisation and valid
ronsenl o opcrals frem SPCH

i, E;lcl:ﬂ'k af impart against the Ministry of Emvaronmen,
ares aiod Climate Change permission in the previeus

three years
=458 af emiry
4, Underinking

I hereby silemnly undertake that:
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41} The information is complete and comect 1o the best of my kmovwbesige and legolly-enforceable writken contraciual

ohligations have been entered into and that my applicable insarance or other financia) puarantees ase or shall be
In force covering the transboundary nosvement

(ii} The waste permiticd shall be fully insured for transit s webl as for any accidenta] oocurrence und s clesn-up
opeTation.

{iti} The record of consismption and Fate of the imporied waste shall be recorded and Tepart scol bo tbe SPCH every
quarer.

{iv) The hazardous or other waste which pels peneraled i our premises by the use of imported harardous or ciler
waitex in the form of raw material shall be treated and disposed of & per conditions of authorisation,

iv) Vagree o bear the cost of cxport and miligstion af damages if any.

(¥l | nm wware that there are spnificant penialtses for submitting a falee contificate’ andertalkang! disobedence of the
ruked and lawful orders including the possibility of fine and FITHR ST i,

vy The exported wastes shall be taken back, i it ks not acceptulle i the imporssy,

1

Signature of the Applicant
Desipmation

| 1 R — —

FOHRM - 6
{See rides FH2), 13070 oo M 751

TRANSEOUNDARY MOVEMENT- MOVEMENT DOCUMENT

S.MNn | Dheseription Dhetails to be Furnished by the

______ | o | g -~ exporier or importer |
[ 21 (k]!

Expories [Mams and Addreach
Contact Fersian
Tale, Fax amd ¢mal

Generainn(sh of the wasts (Name and Address)"
Contct Person

Tele, Fax and emil

Site of generation

Importer or Actal user (Name and Adidress)

Canact peron
Tale, Fua wsd cinuil

Trafer (Name and Address) -
Crmtact person .
Tele, Fax and email

-ilf'!ﬂ._ﬂ_l of nctual mser (Nime, Addnesy, Tebephone and emailh :
Corespossling to applicant Ref, Mo If any !

Hill at lading {attach copy) :

Country of imporbexport 3

Geemeral description of waste :
{a) Quantity i
(hl Plysical charsciersies
(6} Chemical composiion of wiste (altach  detsil),

{21 UM Shapping mams
N UM Class

{g] UN Mo

(h) H Mumber

(i % Mumbser

g ITC {HS)
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(k) Costoass Code (H.5.5
{1} Onher (specify)
o T ol 8
Mumber
1k, Special handling requirements inclisding UMETEENCY Provision
| came of accidents .
1L | Movement subjeet 1o single/muliple consigrment _
In case of multiple movement -
la) Expected dates of each shipment or expectod frequendy
ol the shipments
b1 Estitnased total quantiny and guandities foe each
individual shipment B
" Teansporier of waste (Name and Address)' |
Comtact Person
Tele, Fax and email |
Registration number
Means of ransport (road, rail, mland waterwiy, seq, air)
Date of Trunsfer :
Signature of Carrier’s representalive
13 Expairter's declaration lfor hueardous and other waste: ]
I certify that the information n 5L Mos, | fo 12 shove arg
complete and coarect to my best knowledge. [ alsr certify that
legally-enforceable wnitlen contraciual obligations have been
emered Into and are in force covering the transheundary
mcrement regulationsmles,
DAt SHERANPES, oo, LR
Mmoo
T RE COMPLETED BY IMPORTER (ACTUAL USER OR

TRADER)

14,

Shipment received by importery sclaal userrader S

Croumtity received........., e el Kgtimes
Drane:
== Mume: Signature: B
1§ | Methods of recovery
| Technology employed (Attached deails 1f necessary |
14 I cenify that nothung other than declared goinls covered as per
these rules is intended o be imported in the above referred |
consignment and will be recycled funbieed.
Signaiwre;
b Dﬂe: T - ——
17 SPECIFIC CONDITIONS ON CONSENTING TO THE

MOVEMENT i applicable.

Motes:-( 1) Attoch list if more than one: (2) Select ippropriaie
autharily i cass of any emergency: (40 1 moee thim one Iranspree
Mo, 12

{allach details)

option (1) Immcdiately contact compeleni |
carriers, aituch information as reguired in 51,

List of abbeevintions osed in the Movement Document

Recovery Diperations (¥}

Ri
L

Use as a foel (other than in ditect incinerstion) or other mesns L0 geneTaie eneigy.

Sedvent reclamation're gereration,

R3 Fecyclingfreckamation of arganic cubstsnces whick are not weand s slvents,
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R4 Eecyelinglreclamation of metals aid metil compounds,

RS Recyelingfreclamatios of other inorgans: materils,

k& Regeneration of acids or basex,

RT Recovery of components used for pulhimion abatemen),

R& Recovery of components from catalyss,

RS Uscd ol re-refining or ather relzes of previously used oil,

RID  Lae trearmest resalting in benefin te agmculture or ecobogical improvemens

Il L‘mDfnﬂdwmﬂemhmmrmnuynfmbumllmummhﬂedﬂIhu-REl:I

Ikt Signature:
FPince: Mhesigmadion:

FORM 7
e rale 13 (21 (el

APPLICATION FORM FOR (NE TIME AUTHORISATION OF TRADERS FOR PART- I (3F
SCHEDULE 111, WASTE
ITo'be subanitied by irader 1o the State Pollution Control Bogrd|

I Name and address ol truder  wih
Telephone, Fax Number ans e-mail

L TINFVAT - NumbenTmpary Expon
Cinie

i Doscriptron and quartity of cher waste
lo b imported

4 Details of storage, if any :
5 Mumes and address of asthorised {

octual usey ()

Signuture of the authurised [ ]
[rafe:

FORM 8
{See rale 17 1) and 1821

LABELLING OF CONTAINERS OF HAZARDOUS AND OTHER WASTE

_Handle u.ll_l_!'| carg

Waste category ond characterisics as per Fant C of | Incompatible wastes and subsmnces
Schedules 1 and 10 of these rules ...

Total quantity ... ' Date of sorage

 Sender's mame and addregy | Reveiver's name and aciress =S

| Fhane: o ... Phome,, .. e =
Bomad.., | E-mail,........ =4

| Tel.and Fax Ne.,............ Tel. and Fax No,.....___.... =
Conitact pereos_ .., sgisins 1 kasa | Comeset persom....,,, ...

| In case of emerpency please Conact = ED
Node:

L Backpround coliar o labed - fiorescent velfon.

. The word, "HAZARDOUS WASTES® amd ‘WANDLE WITH CARE" tex B prrowivient and written (8 red i HMinai,
English and in vernacular lmmgunge,

T The word 'OTHER WASTES' ra he wrinten prowineatly in ovonge, .'H'r::l'r Englich and in vemacwlar
linguage.



T

T s R ,@

4 Label vhould be of Ron-waifable maierial and weather proof,

FORM 9
[See ride 181 2))
TRANSPORT EMERGENCY (TREM) CARD

[Ta be carried by the ransparter during transponation of kasandons and other wastes, prowided by the sender of waste |

e b

Charactenstics of hazardoas and other wastes:

properibs’ canstituenis hazards reguiremanis

[5.No. | Type of waste | Physical Chemical Expasure First ;.u"‘

Procedure 1o be followed in case of fine = :
Procedure io be folbvwed in caxe of spiltagedpecidentexplosion |
For expen services, please contact

(1} Name and Address

i1} Telephime Mo

(Neumee, comtmet mamber and signature of sender)

| e R
PR csciisianannnas

FORM 10
[8ee rule Q{11

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. | Semder’s name and mailing address I
- iincludling Fhone Mo. and &-munil) :
L. | Semder's suthorbation Mo, 7
1. | Maniiest Document No,
4. | Transparter's name and address;
| Cimcluding Phoms: Mo asd e-mail)
i | Type of vehicle : (TruckTankenSpecial Vehicle)
.| Transpories's repistration No. :
7. | Vehicle regisiratinn Mo :
B, | Beceiver's name and malling addrecs
(inchuding Phone Mo, and e-mail) .
. | Receaver's suthorisation Mo,
Ik | Waste description i
1 | Total quansiry || P T m ar MT A
N, of Containers i e T e s e LB
12 | Physscul form : (Sold Semd-
SalidShudge/OilyTaary/Slumy/Ligsid) |
13 | Special hamdling instracooss and  additional nformution
14, | Sender's Cenilicae T herehy declare that the consents of the |
consgnment are fully and scoursiely described
ahove by proper shipping name and  are
categorised, packed, marked. and lobelled, and
are in all respects i proper conditions for
traisport by road scoording o applicable national
Bovernment fegilalioms,
Mame and sinmp: Signature: hdomih Dy [_ . Year :
RO ENSEREE
15, | Transparier acknowledgement of roceip of Wasted |
Mame and stamp: Signanare: Mionth Cray Year
. | 55 5 D O A O D
6. | Receiver's certification for receipt of hazardous and other wide
Mume and stanpe Srgnadusng; Mlomth Day Year

. R T T 0




(™M 0-avg 3i)] el wagzmwrm @ o7

|

Fraln 11
[See rule 22}

FORMAT FOR REFORTING ACCIDENT

ITo be submitted by the facility or sender or recedver of transponier 1o e State Pollutos Controd Boari]

I The date and tome of the accidem
2 Sequence of events leading 1o accidens :
a Details of hazardous and other wastes involved in aceident .
4 The dase for asseszing the effects of the socident on healih or the
environsment
-3 The emergency measuses taken
fi, The steps wmken w alleviate the elfects of accadents
. The steps ke to prevent the recarrence of such an acoident
Diate: Slgnature:
Place: Designation:
FORM 12
{ 8w ruale 24 1 1))
AFPLICATHIN FOR FILING APPEAL
AGAINST THE ORDER PASSED BY STATE POLLUTION CONTROL EOARD

I Mame and address of the perenn making the appeal
R Numbcr, date of order and address of the authonty i lcemified copy of

which passed the onler, againg which uppeal & heimg the arder be attached)

made
3, Ciroeancl on which the sppeal i+ being made
4. Relict soughs for
5 Last of enclosures other than the order relemed

Im paient 2 against which the appeal is being e,

Blgmature. .....ieiiminnnne.

Thate:

| 231672009, HSMD|
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